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CENTRAL ADMINISTRAIIVE 'flUBU1AL, 
GUWAHATI BENcH 

Original application No.90 of 2006. 

Date of order: This the gth Day of May, 2006. 

HON'BLE MR.K.V.SACHTDANANDAN, VICE.CHAiRMAN. 

Sri Tapan Sutradhar, 
son of late Dinesh Ch.Sutradhar, 
resident of Sangati Path, House No.51, 
Tarun Nagar,Guwahath 	 Applicant. 

By Advocate Mr.U.K.Nair 
Mr.B.Sarma. 

-Vs- 

The Union of India, 
represented by the Secretary Government of India, 
Ministry of Information and Broadcasting, New Delhi. 

The Director, Directorate of Advertisement & 
Visual Pub1icty (DAVP), PTJ Building, 3Floor, Parliament I 
Street, New Delhi. 

The regional Director, 
Directorate of Advertisement & Visual Pubiicity(DAVP) 
Nabin Nagar,Janapath, Guwahati-24. 

The Secretary to the Government of India, 
Department of Personnel & Training, New Delhi. 

The Secretary to the Government of indIa, 
Ministry of Finance, New Delhi. 	- 

The Regional Director, Staff Selection Commission, 
Rukmini Nagar, 
G u wa ha ti. 

Respondents. 

By Advocate 

QRDEi( ORAL) 

SACIIIDANANDAN,V.C: 

The applicant is presently working as Accountant in the DAVP. 

The applicant is aggrieved on the ground of lower scale of pay, than 

what is beiig drawn by similarly situated persons working against 

corresponding posts in other Audit & Accounts Departments of the 



4 

F 
1_4  1 

2 

Government of India. The said deprivation is being meted out to the 

applicant only on the ground that the Accounts cadre in DAV? is not 

considered as an Organised Accounts cadre and it is averred that 

contrary to the:said position the Accounts cadre existing in the DAVP 

has a separate and distinct existence in the organisation and has got a 

reasonable number of incumbents. The promotional avenues of the 

incumbents in the Accounts Cadre is also well defined and as such it 

cannot he said that the Accounts Cadre of DAVP is not an organized 

cadre. The status, duties and responsibilities as attached to the post 

of Junior Accountant and Accountant figuring in the DAVP Accounts 

Cadre and that of the similar post figuring in other departments 

having an organized Account Cadre is one and the same. The Junior 

Accounts, Accountants and the other incumbents working against 

other posts in the Accounts Cadre of DAVP discharge works identical 

and similar in nature to the works being discharged by incumbents in 

other Indian Audit & Accounts Departments and they shoulder similar 

responsibilities in this connection. The entry qualifications are similar 

and the initial recruitment is from one and the same source. The 

applicant also made representation dated 07.04.2005(Annexure 6) 

before the 2 Respondent, which is, not evoke any response Being 

aggrieved the applicant has filed this O.A. seeking for the following 

reliefs:- 

"8.1 	To direct the respondents authorities to 

grant to the petitioner the scale of pay of Rs. 

4500-7000/ in the entry cadre w.eL the date 

- 	 of appointment of the applicant to the said 

cadre. 

pq 
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8.2. 	To direct the respondents authorities to grant 

to the applicant the scale of Rs5500-90001-

w.e.f. the date he had completed 3 years of 

service in the entry grade of the Accounts 

cadre of DAVP. 

8.3. To direct the respondent authorities to 

promote the applicant to the grade of 

Accountant w.e.f. the date he completed five 

years of service in the entry grade and for 

the purpose to give retrospective effect to 

the order dated 22.07.02(Annexure 5). 

8.4. To direct the authorities to grant to the 

applicant the scale of pay as attached to 

posts analogous to the post of Accountant, in 

the Accounts cadre of DAy?, as figuring in 

other Accounts Departments to the 

Government of India, which are treated as 

Organised Accounts Cadres. 

	

8,5. 	To release to the applicant the diff&ence In 

pay after effecting the revisions in his pay as 

prayed for above. 

	

8.6. 	Alternatively to direct the respondent 

authorities to accommodate/adjust the 

services of the applicant in any other 

Accounts Department of the Government of 

India, which are treated as Organised 

Accounts Cadres and to extend to his all 

service benefits that persons selected 



• 	
•0 eiorgwith him and appointed to such 

• 	

0 	•ep.artmen.ts stood to enjoy. 

8.7. 	Cost of the application. 

• 	 8.8 	Any other relief/reliefs to which the applicant 
• 	 is entitled to under .the  facts and 

• • 	 • 	

0 

 circumstances of the case an d as may deem 

fit afld proper: by this Hon'ble Tribunal upon 
• 	

0 	consideration of the fac€s and circumstances 

• 	 - of the case." 	 0 

1 have heard Mr. U. K. Nair learned counsel for the applicant 	0 

and Miss.. 	learned 	C appearing for the 

Respondents. When the mattr came up.. for hearing the learned 

0 	

0  counsel for the applicant has submitted that it is a matter of policy 	.0 

0 	decision and this decision will be taken by the respondents. The 	
0 

0 

	

	 counsel for the applicant has stated that he will he. satisfied if a 

diiection is given to The respondents to considei the iepiesentahon 

• and also a representation is proposed to be filed alongwith the O.A. 
0  within two weeks' from to day. 1, am of the opinion that if such 

direction is given itwill  suffice the interest ofjustice. • 	

0 	

0 

Considerinj the entire facts and circumstances, lam of the view 

that since it is a matter of first round litigation, the respondents are 	0 

expected to consider thecseof the applicant. Therefore, liberty is 

given to the applicant to file a comprehensive representation to the 

• 2nd respondent within to weeks If such representation is filed by the 

app1tant the 2nd respondent or any other competent authority 	0 

 LI 

consider and dispose of the same within three 

- 	months.from the date.of receipt of his representation. . 	 . 
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Sri rapan Sutradhar 

-Ve rsus- 

The Union of India & Ors. 

The Applicant has by way of this application 

assailed the arbitrary and illegal action on the part 

of the respondent authorities in continuing to extend 

to the applicant his pay and allowances at a lower 

scale of pay than what is being drawn by similarly 

situated persons working against corresponding posts in 

other Audit & Accounts Departments of the Government of 

India. The said deprivation is being meted out to the 

applicant only on the ground that the Accounts cadre in 

DAVP is not considered as an Organised 	Accounts 

cadre.However, contrary to the said position 	the 

Accounts Cadre existing.in the DAVP has a separate and 

distinct existance in the Organisation and has got a 

reasonable number of incumbents. There is in place 

Rules prescribing the method of recruitment and other 

service conditions of the members of the oAccounts 

Cadre. The promotional avenues of the incumbents in the 

Accounts Cadre is also well defined and as such it 

cannot be said that the Accounts Cadre of DAVP is not 
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an organised cadre. The incumbents in the Accounts 

cadre of DAVP have got a well defined path for career 

advancement, although the same is not at par with the 

promotional avenues as available for incumbents in 

other Audit & Accounts Department of the Government of 

India. 

Further, the status, duties and responsibilities 

as attached to the post of Junior Accountant and 

Accountant figuring in the DAVP Accounts cadre and that 

of the similar post figuring in other department having 

an Organised Account Cadre is one and same. The Junior 

Accounts, Accountants and the other incumbents &,orking 

against other posts in the Accounts cadre of DAVP 

discharge works identical and similar in nature to the 

works being discharged by incumbents in other Indian 

Audit & Accounts Departments and they shoulder similar 

responsibilities in this connection. The% entry 

qualifications are similar and the initial recruitment 

is from one and the same source. 

The appeals as made by the applicant for 

redressal of his greivances having failed to evoke any 

response, he has by way of this application come under 

the protective hands of your lordships praying for 

redressal of his greivances 

: 

-fr 
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O ..A. No. 

BETWEEN 

Sri Tapan Sutradhar, son of late Dinesh 

Ch. Sutradhar, resident of Sangati Path, 

House No.. 51, Tarun Nagar, Guwahati.. 

- ND - 

1. The Union of India, represented by 

the 	Secretary Government of 	India, 

Ministry 	of 	Information 	and 

Broadcasting, New Delhi.. 

The Director, Directorate of Advertisment 

&. Visual Publicity (DVP), PTI Building, 

3rd Floor, Parliament Street, New Delhi.. 

The Regional Director, Directorate of 

Advertisment & Visual Publicity (DAVP), 

Nab in Nagar, Janapath, Guwahati - 24 

The Secretary to the Government of 

India, 	Department 	of 	Personnel 	& 

Training, New Delhi.. 

The Secretary to the Government of 

India, Ministry of Finance, New Delhi.. 

The 	Regional 	Director, 	Staff 
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Selection Commission s  Rukmini 	Nagar, 

Guwahati. 

aaQofl 

PN(TICULS OF TIE ORDER AGAINST WHICH THE 

APPLICATION IS M1)E 

The present application is not 	directed 

against, any particular order, but is directed against 

the arbitrary and illegal action on the part of the 

respondent authorities in continuing to cn<tend to the 

applicant his pay and allowances at a lower' scale of 

pay, than what is being drawn by similarly situtted 

persons working against corresponding posts in other 

Audit & Accounts Departments of the Government of 

India. The applicant has also raised a grievances 

against the arbitrary and illegal action on the part of 

the authorities in rejecting his prayer for an 

appropriate posting in terms of his merit position as 

obtained by him at the time of his recruitment for 

Government service. 

JURISDICTION OF TIE TIU BUMAL : 

The applicant declareE tha.t the 	subject 

matter in respect of which the appticatiàn is made is 

within the jurisdiction of this Hon'ble Tribunal. 

LWITATION: 



The applicant further declares that this 

application has been made is within the limitation 

period prescribed under Section 21 of the 

Administrative Tribunals Act, 19€35 

4 FACTS OF ThE CASE 

4.1 	That the applicant is a citizen of India and 

a permanent resident in the State of Assam and as such 

he is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India The applicant is presently working as 

Accountant,Regional Office, Directorate of Advertisment 

& Visual Publicity (DAVP), Suwahati. 

4.2 	That 	your applicant 	states 	that 	an 

advertisement 	was issued by the Staff 	Selection 

Commission in the year 1993 for recruitment as 

Divisional Account, Auditor, UDC etc., The applicant 

in response to the advertisement submitted his 

applications complete in all respects. The applicant 

who was a graduate at that point of time, had fulfilled 

all the eligibility criteria's as spelt out in the 

advertisement in question. The applicant appeared in 

the selection held in pursuance to the said 

advertisement and basing on his performance, his name 

figured at Si. No. 21 of the merit list prepared by the 

said commission. 

43 	That 	your applicant states 	that 	the 
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Directorate of Advertising and Visual Publicity (herein 

after referred to a DAVP for the sake of brevity) vide 

communication dated 10.4.95 intimated the app].icant 

about his selection by the Staff Selection Commission, 

Suwahati for appointment as Accounts Clerk in the scale 

of pay Rs.. 120-2040.. Accordingly, an offer of 

appointment was made to the applicant for,  his 

appointment as Accounts clerks The applicant at that 

relevant point of time was in a desperate need for a 

regular engagement for the purpose of maintaining him 

self and his family members and as such, the applicant 

ignorant of the fact that the appointment that was 

offered to him was in reality a discrimination meted 

out to him, proceeded to accept the said appointment 

The applicant was thereafter vide office order dated 

01.8.95 appointed as Accounts clerk on the basis of 

his nomination by the SSC, Guwahati in pursuance to the 

DA/ Auditor/ UDC etc. Examination, 1993. 

A copy of the said office order dated 

1.08.95 is annexed as Anarjure = 

4.4 	That your applicant states that on successful 

completion of his period of probation, the applicant 

was vide office order dated 11.Q3.985 appointed as 

Accounts Clerk on a substantive basis by termination of 

his probationary periods 

A copy of the said order dated 11.03.98 

is annexed as Annexure = 2 



45 	That your applicant states that'vide office 

	

order dated 24,.03.99, the Recruitment Rules to the post 
	

* 

of Accounts Clerk in DAVP was amended and the said post 

was re-designated as Junior Accountant. The educational 

qualification of the said post which was heither to 

before "Higher Secondary pass" was also amended to a 

:IIDegree  from a recognised University or Equivalent". 

The applicant was ignorant of the said specification of 

qualification attached to the post of Accounts Clerk in 

the establishment of DAVP at the time of appointment 

and came to knew about the said position subsequently 

on coming across the said office order dated 24.03.99 

and immediately thereafter vide his representation 

dated 09.08.01 drew the attention of, the respondent nor. 

2 to the discrimination meted outto him in :appojntjng 

him as Accounts Clerk in DAVP. The applicant :also 

highlighted the fact that he had restricted promotional 

avenues in comparison to persons who were appointed in 

other organisations from the same selection from which 

he was appointed as Accounts Clerk. The applicant 

accordingly prayed for a review of his cadre and for 

grant 	of 	financial benefits to 	compensate 	the 

discrimination ffieted out to him. 

A 	copy of the representation: dated 

09.801 is 

4.6 	That yourapplicant states that the Deputy 

	

Director (Administration) DAVP proceeded vide office 	; 

memo dated 31.12.01 to dispose of the representation 

dated 09.08.01 as preferred by the applicant inter-alia 



stating therein that the terms and conditions of his 

appointment as Accounts Clerk in DAVP was clearly 

intimated to the applicant and as such the issue of 

departmental examination for promotional and giving him 

benefits for the same as demanded by the applicant was 

not tenable. It may be mentioned here that the 

grievances 	as raised by the applicant vide 	his 

representation dated 09.08.01 was however not 

considered in its proper perspective. The grievance of 

the applicant about lack of adequate opportunities for 

advancement in his service career in comparison to 

persons recruited along with him in the same selection 

process, was however not considered. 

A copy of the said memo dated 31.12.01 is 

annexed as ACM&r&L= = i. 

4..7 	That your applicant states that after around 

seven years of service as Junior Accountant, the case 

of the applicant was considered for promotion to the 

cadre of Accountant and he was so promoted vide office 

order dated 22.07.02 and was posted on his promotion to 

the DAVP Head Guarters at New Delhi. The applicant on - 

his promotion as Accountant was placed in the scale of 

pay of Rs. 4500-7000. It may be mentioned here that 

persons recrLtited along with the applicant in the same 

selection held in the year 1993, but appointed in the 

office of the AG/ PAO etc were hoii,ever drawing their 

pay and allowances in the scale of pay of Rs. 5500-. 

9000/-. It may be mentioned here that although as per 

s'-1- 
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the practice and procedure follawed, a Junior Account 

is promoted to the next higher post of Accountant 

immediately upon completion by him of 5 years service 

as Junior Accountant, however in the case of the 

applicant due to the laches on the part of the 

authorities his promotion to the cadre of Accountant 

could materialize only after he had rendered 8 years 

service as Junior Accountant 

A copy of the order dated 22.0702 is 

annexed as AnnAZUM 

48 	That your applicant states that persons who 

were se].ected along with the applicant in the year 

1993 9  from the same selection process, but appointed as 

Accountants, Auditors in the establishments of AG, PJ 

Doordarshan Guwahati were also placed at the initial 

entry in the scale of pay of Rs. 1200-20401 (revised to 

Rs. 4000-6000) Thereafter on completion of three years 

of service they were placed in the next higher scale of 

pay of Rs 5000-8000 whereas the applicant continued in 

the scale of pay of Rs. 4000-6000 till his promotion as 

Accountant in the year 2002 Upon his promotion as 

Accountant, the applicant came to be piaced in the 

scale of pay of Rs 4500-7000 tihich was still below the 

scale of pay drawn by persons similarly situated and 

holding analogous posts in other organisations which 

had the same status, duties and responsibilities as 

that attached to the post held by the applicant in 

DAVP. The said discrimination was meted out to the 

4 

Is 
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applicant on the ground that he did not hold a post in 

an Organised Accounts Department. The accounts setup in 

DAVP was not treated as being an Organised Accounts 

Department and 'because of' this factually incorrect 

disparity, the persons like the applicant in the 

Accounts setup of the DAVP were being discriminated 

against in matters of prescription of pay scales. It 

may be mentioned here that an Accounts Cadre is very 

much in existence in DAVP comprising of reasonable 

number of persons. Rules! Instructions are in place 

governing the service conditions of the said persons 

and as such under no circumstances the accounts cadre 

of DAVP can be said to be an un-organised cadre. 

	

49 	That your applicant states that vide office 

memo dated 28.02.3 1  the Government of India proceeded 

to prescribe a still higher scale of pay for the post 

figuring in the Organised Accounts Cadres as existing 

in the various in Ministries and Departments w.e.f. 

01.01.96. The scale of pay of Rs. 4000-6000 was now 

further revised with retrospective effect to that of 

Rs. 4500-7000/-. Accordingly, the persons recommend 

from the same selection as that of the applicant ,  and 

appointed in other organisat ions now stood to receive 

their pay and emolument in the entry cadre in the scale 

of pay of Rs. 4500-70 /- w.e.f. 01.01.96 while the 

applicant continued to receive his pay and alloa,ance 

in the lower scale of pay of Rs. 400-6000/-.. 

	

4.10 	That 	your applicant states 	that 	the 

distinction that is being sought to be made with regard 
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to the post in the Accounts line figuring in a 

department having an Organised Accounts Cadre and those 

in other departments not treated as anOrganised Cadre 

is a misnomer and the very concept of an organised 

cadre is misleading. Further 9  for departments which are 

treated as an Organised Accounts Cadre, the persons 

recruited in the initial cadre are eligible for ,  

promotion to the ne<t higher grade by appearing in the 

Subordinate Accounts Service (549) e<amination. The 

said lack of availability of an opportunity to appear 

in the said SAS e<amjnation and! or 340 examination was 

held against the persons like the applicant working in 

departments which are not treated to be an Organised 

Accounts Cadre for the purpose of prescription of a 

higher scale of pay as granted to incumbents 

discharging similar duties and function in the other 

departments held to be an organised Accounts cadre 

• 4.11 	That your applicant states that the status, 

• duties and responsibilities as attached to the post of 

Junior Accountant and Accauntant figuring in the DAVP 

Accounts cadre and that of the similar post figuring in 

other department having an Organised Account Cadre is 

one and same. The Junior Accounts, Accountants and the 

• other incumbents working against other posts in the 

Accounts cadre of DAVP discharge works identical and 

similar in nature to the works being discharged by 

incumbents in other Indian Audit & Accounts Departments 

and they shoulder similar responsibilities in this 

connections The entry qualifications and the initial 
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recruitment is from one and the same source. The 

initial recruitment in the Accounts cadre of DAVP and 

other departments held to be an organised accounts 

cadre is through a joint selection process conducted by 

the Staff Selection Commission. Although, in 

departments not having an Organised Account Cadre the 

incumbents in the initial entry cadre are not conferred 

with the benefit of appearing in the said SAS 

e<aminatior but the said incumbents '-also have 

promotional avenues available 'to theme As such, it was 

not open to the Government to treat identical post 

deferentially in the matter of their pay merely by 

applying the analogy of availability of an organised 

accounts cadre or not, when all relevant consideration 

are the same. The incumbents in the accounts cadre of 

DAVP and the one in the Indian Audit & Accounts 

department, both work under the same employer. 

412 	That your applicant states that highlig.htin 

the said position about the disparity as regards the 

scale of pay authorised to him 9  the applicant proceeded 

to prefer a representation dated 07.04.05 before the 

Director, DAVP, inter-alia, highlighting the 

deprivations meted out to him in forcing him to draw 

his pay and allowances in a lower scale of pay in 

comparison to persons who were recruited along with him 

on the basis of the same selection but appointed to 

other departments where in a higher scale of pay was 

granted in the entry cadre and thereafter on completion 

of three years were promoted and placed in a still more 
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higher scale of pay. The applicant prayed in the said 

representation for grant of similar scale of pay as 

authorised to persons recruited along with him but 

appointed in the offices like AS/PAOI CDA under the 

Indian Audit & Accounts Department. 

A COPY Of 	the representation 	dated 

07.045 is annexed as GumazurA = 6.. 

4.13 	That your applicant states that 
on not 

receiving any response as regard the grievances raised 

by him in his said representation dated 07.0405, the 

applicant, proceeded to prefer reminders to his said 

representation and the last of such reminders was 

preferred by him on 27.9,0 wherein he had reiterated 

the prayers made by him in his representation dated 

07.0405 and prayed for expeditious action in the 

matter,. 

A copy of the said representation dated 

27.09.05 is ann<cj. as 	- - 

414 	
That your applicant states that there' being a 

single selection for appointment to 
-the post 	of 

Divisional Accountant, Auditor., (UDC) etc., the
IV 

applicant could not have been deprived of the same 

perks and allowances that was being drawn by the other 

persons selected through the same selection process but 

appojnte.d to other departments when they were all 

discharging similar duties and shouldering identical-

responsibilities The applicant could not have been 
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discriminated aqainst only because of the fact that he 

was appointed in the Directorate of Audit Visual 

Publicity (DAVP), which•was not treated as an Organised 

Accounts Cadre. 

415 	That your applicant states that the Accourts 

Cadre existing in the DAVP has a separate and distinct 

existance in the Organisatjor and has got a reasonable 

number of incumbents. There is in place Rules 

prescribing the method of recruitment and other service 

condition of the members of the Accounts Cadre.. The 

Promotional avenues of the incumbents in the Acunts 

Cadre is also well defined and as such it cannot be 

said that the Accounts Cadre of DAVP is not an 

organised cadre. The incumbents in the Accounts cadre 

of DAYP have got a well defined path for career 

advancement although the same is not at par with the 

promotional avenues as available for incumbents in 

other Audit & Accounts Department of the Government of 

India.. 

4.16 	
That your applicant states that all the 

persons recruited through the SSC in the year 1993 in 

pursuance 	to 	the selection for 	appointment 	as 

Divisional Accountant, Auditor, (UDC) etc.., were 

appointed in the scale of pay of Rs. 12ø-240/- (now 

revised to Rs.. 40-6Ø;Ø/-) The applicant also was 

placed in the said scale of pay of Rs.. 4000-60,'-, The 

persons appointed in other Audit & Accounts Departments 

of the Government of India, were however sanctioned the 

next high grade of pay of Rs. 5000-80j_ upon 
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completion of three years of service. The applicant was 	- 

however not granted the same benefit. Thereafter, the 

applicant and other incumbents were denied the further 

revision of scale of pay as made in the year 2003 in 

case 	of posts figuring in the Accounts cadre of the 

departments having the so called Organised Accaunt 

cadre. As such, the applicant and other incumbents in 

the Accounts cadre of DAVP are being denied their 

actual remuneration in comparision to the persons 

holding analogous posts in other IA & AD:which is in 

clear violation of the Principle of "Equal pay for 

Equal Work" 

4.17 	That your applicant states that the fact that 

there actually e<ists in the DAVP a separate and 

independent Accounts cadre, 'having hierarchy of posts 

and presence of a channel of promotion from the entry 

grade to the higher grades is proof enough of the 

constitution of a cadres As such, the applicant and 

other incumbents in various grades of the Accounts 

cadre could not have been deprived of thre due service 

benefits including pay, in comparision to persons 

discharging identical nature of functions and 

ahouldering same responsibility in other departments. 

4.18 	That the denial to the applicant and -other 

persons in various grades of the Accounts cadre of DAVP 

of the scale of pay as sanctioned to incumbents holding 

analogous posts, in other Indian Audit & Accounts 

Departments is clearly without any jurisdiction and/ or 
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authority. The said discrimination as being meted out 

to the applicant and other incumbents in the Accounts 

cadre is not based on any intelligible differentia. The 

action a the part of the authorities in continuing to 

deprive the applicants & other members of the Accounts 

cadre of DAVP from the scale of pay already sanctioned 

to persons holding analogous posts in other Indian 

Account & Accounts Department is in clear violation of 

the principles i.nshrined in Article 14 &. 16 of the 

Constitution of India. 

419 	That your applicant and other incumbents 

working in various grades of the Accounts cad. re  are 

entitled to receive their pay and allowances, w.e.f the 

dates of their respective entry into Eervice, in the 

higher scale of pay as authorisedto persons holding 

analogous posts in other Accounts Departments of the 

Government of India, by applying the principle of 

"Equal Pay for Equal Work". 

420 	That this application has been made 'bonafide 

for securing the ends of justice. 

5. 6iDLS FOR RELIEF WIlfl+ LEGAL PR)YISICI: 

51 	For that the applicant having been selected 

by the Staff Selection Commission and his name having 

figured at 51. No, 21 of the select list,the applicant 

could not have been picked up for a posting in a 

department wherein the posts in Accounts Cadre did not 

carry the same prospects and emoluments, like the other 
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Departments which were also within the preview of the 

said selection. 

52 	For that the offer of appointment as Accounts 

Clerk as made to the applicant by DAVP and the 

acceptance of the same cannot be constructed to be a 

bar for the applicant to seek for his appointment 

against an equivalent pest in any oth9r Accounts 

Department of the Government of India3 in terms of his 

merit, wherein emoluments and prospects in service is 

higher and better than that is available in DAVP 

53 	For that the status, responsibilities and 

duties attached to the post held by the petitioner and 

other employees of the Accounts cadre of DAVP being 

identical to the analogous posts as existing in other 

Accounts Departments, treated as organised Accounts 

cadre 3  the applicant could not have been denied the 

higher scale of pay as sanctioned to the incumbents 

holding analogous posts in other Accounts Departments 

which are treated as Organ ised Accounts Cadre. 

54 	For that the sources of recruitment for 

appointment against the posts in the entry grade of the 

Accounts cadre of DAVP and other Accounts Departments 

of the Government of / India, being through an 

amalgamated selection process and the entry 

qualification being the same there existed no cogent 

cause and reason for causing detriment to the 

applicant, 	by forcing him to draw his pay 	and 

allowances at a lower scale of pay and depriving him of 

I 

-0 
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allowances at a lower scale of pay and depriving him of 

benefits of advancement in his service career., only due 

to the fact that he came to be appointed in DAVP which 

was not considered as an organised accounts ca.d'e. 

5_5 	For that the very concept of an organised 

account cadre is a misnomer. The accounts cadre of DAVP 

has got a well defined heiarchy of posts and there is 

in place a procedure for advancement of an incumbent 

from the lower grades to the higher grades. There 

exists a reasonable number of employees in the accounts 

cadre of DAVP. As such, the accounts cadre of DAVP is 

an organised cadre and the incumbents of the cadre, 

including the applicant are entitled to the 	pay 

sanctioned for analogous posts in other 	accounts 

Departments of the Government of India that are treated 

to be organised accounts cadre. 

5.6 	For that it is settled law that 	the 

incumbents working against two posts having the same 

status, responsibility and duties are required. to be 

paid equal remuneration by applying the principle of 

Equal Pay for Equal Work.. The respondent authorities by 

raising the plea that the Accounts cadre of DAVP is not 

an Organised Accounts Cadre has all along being 

depriving its incumbents including the applicant from 

the higher scale of pay as sanctioned to persons 

working against analogous posts in other AccountE 

Departments and such discrimination is without any 

justifiable cause or reason. 

11 
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5.7 	For that the trappings of an Organised 

Accounts cadre being in e<istence in the Accounts cadre 

of DAVP, the incumbents therein, including the 

applicant could not have been deprived of the higher 

scale of pay as scantioned to the incumbents of other 

Accounts cadres of the Government of India, that -are 

treated to be Organised Accounts Cadres 

5.8 	For that mere absence of some intermediate 

grades in the Accounts cadre of DAVP in comparison to 

the other Accounts Departments of the Government of 

India will not tantamount to the Accounts cadre of DAVP 

being ceased to he treated to be an Organised cadre, it 

is the totality of the structure of the cadre and its 

functioning that is of paramount importance for 

determining as to whether it is an organised cadre or 

note. The Accounts cadre of DAVP has a well defined 

hierarchy of posts and the functions discharged by -  the 

incumbents in various grades of the said cadre and the 

responsibility shouldered by them in discharge of the 

said functions is one and the same with that as 

shouldered by the incumbents in other Accounts 

Departments which are treated as Organised Accounts 

cadres, in discharge of their functions 

* 	5.9 	For,  that everything being equal i.e the 

relevant considerations for determining the equivalency 

of posts figuring in the Accounts cadre of DAVP and 

* other Accounts Departments of the Government of India, 

treated as Organised Accounts cadres, being the same-, 

the incumbents in the Accounts cadre of DAVP could not- 

RM 



have been treated differentially in the matter of their 

pay and a lower scale of pay could not have been 

attached to the posts figuring in the Accounts cadre of 

DAVP. 

5.10 	For that in any view of the matter the 	-' 

action/ in-action on the part of the respondent 

authorities are not sustainable in the eye of law and 

the impugned order dated 25.05.05 is liable to set 

aside and quashed. 

The applicant craves leave of this Hon bie 

Tribunal to advance more grounds both lega.1 as well as 

factual at the time of hearing the case. 

DETAI IS OF REI'EDIES EXHAUSTED: 

The applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. He is seeking urgent and 

immediate relief. 

MTTERS NK)T PREVI($JSLY FKLED OR PEk)INB BEFORE ANV 

OTER EXERT: 

The applicant further declares that no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, authority or any other Bench of 

the Hon'ble Tribunal nor any such aplication, writ 

petition or suit is pending before any of them. 
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B. REL IEFS S'IX$SHT FOR: 

Under the facts and circumstances stated 

above, the applicant prays that this application be 

admitted., records be called for and notice be issued to 

the respondents to show cause as to why the reliefs 

sought for in this application should not be granted 

and upon hearing the parties and on perusal of the 

records, be pleased to grant the following reliefs: 

	

8.1 	To direct the respondent authoritiesto grant 

to the petitioner the scale of pay of Rs.. 4500-7000/-

in the entry cadre wef the date of appointment of the 

applicant to the said cadre. 

	

8.2 	To direct the respondent authorities to grant 

to the applicant the scale of Rs 5500-9000/-- w.e..f the 

date he had completed 3 years of service in the entry 

grade of the Accounts cadre of DAVP.. 

	

8.3 	To direct the respondent authorities to 

promote the applicant to the grade of Accountant w..e.f 

the date he had completed five years of service in the 

entry grade and for the purpose to give retrospective 

effect to the order dated 2272(Anne<ure-) 

8.4 To 	direct the authorities to grant to 	the 

applicant the 	scale of 	pay 	as 	attached to 	posts 

analogous to the post of Accountant, in 	the Accounts 

cadre 	of DAVP, 	as figuring 	in other Accounts 

Departments 	of 	the Government 	of India 	which are 

treated as Organised Accounts Cadres, 

k. 
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8..5 	To release to the applicant the difference in 

pay after effecting the revisions in his pay as prayed 

for above. 

8...6 	Alternatively to direct the 	respondent 

authorities to accommodate/ adjust the services of the 

applicant in any other Accounts Department of the 

Government of India, which are treated as Organised 

Accounts Cadres and to extend to his all service 

benefits that persons selected along with him and 

appointed to such departments stood to enjoy.. 

B_i 	Cost of the application.. 

B.B 	Any other relief/ reliefs to which the 

applicant is entitled to under the facts and 

circumstances of the case and as may deem fit and 

proper by this Hon'ble Tribunal upon consideration of 

the facts and circumstances of the case.. 

9 	IN17ERILM ORDER PRVED FOR 

In the facts and circumstanceseatz the case 

the applicant does not pray of any interim relief at 

this stage, but prays before this:  Honble Tribunal for 

an expeditious hearing of the application.. 

10.. P(tRTICLJL4IS OF THE  I..P.O..: 

I.P.O. No. 	 2(0 6 3291Lr 

Date 

Payable at 	Guwahati. 

11.. LIST OF C1OSLES: 

As stated in the Index. 

U, 



YEE LELcLLQt 

I s  Shri Tapan Suti'adhar, aged about 39 years 

son of Dinesh Chandra Sutradhar, resident of House 

No.51, Sangati Nagar, Tarun Nagar, Gwahati do hereby 

solemnly affirm and declare that the statements made in 

this verification and in paragraphs LLf- 

!LL1J!2 1  4" 	 e° aL'L-___ 

of the accompanying 

application are true to the best of my knomledge those 

made in 3  14 - 4  Lt  OLMJ '41 

beIng matters of record are true to the 

best of my information as derived therefrom iihich I 

verily beleive to be true and the rest are my humble 

submissions before this Honble Tribunal. I have not 

suppressed any material facts. 

And I sign this Verification on this  

1 1'  the 	day of March,206.. 

Japcw  &—Jua~ 

/ 
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No. 41/2/97AdThfl.II 
Government of India 	

/) 

DfrectOrate of Advertising & Visual Publicity 
Ministry of Information & Broadcasting 

6,6 
.. 	.. .. 

'B' BlOCk BarraCkSs, 1C.G. MargD 
New Delhi-11000:l-9 Dated 	1*03,98 

OFFICE ORDER 

On the recommendation of DPC the prbatiOfl period of 

Shri Tapan sutradhar, ACCOUntS Clerk is hereby terminated 

with effect from 10-07-97. 

2. 	
The above mentioned official is appointed in the post 	r 

on substantive basis with effect from the date mentioned 

above. 

............ (, ABBAS) 
DEPUTY DIRECrOR (ADMNO) 
TEL. 371 9765 

7 
Shri Tapan sutradhar, ACOUfltS clerk. 

Service Book/Personal File of shri Tapan sutradhar.' 

3 Reference Folder. 

spar6 Copies. 
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I 	2-ci 
To 
The Director, 
DAVP, Ministiy of I & B, 
ifi rd. Floor, 
New Dethi- 1 

Subject: Grievances regarding appointment of the undersigned. 

Sir, 

With due respect I would like to draw your kind attention to the following: - 
I was appointed 	as an Accounts clerk at Regional Office, DAY?, and Guwahati on 
10th July'95 after passing the open competitive Exam. "D1VSIONAL ACCOUNTANT, 
ACCOUNTANT, AUDITORS, UDC'S etc. Exam. '93 conducted by .SSC with the rank 
21/1993. I was transfened to Hqrs., New Delhi on March'97. Here I came to know the 
recruitment rules for the post of Accounts Clerk, that the required qualification for the 
post was H.S.(I0+2) with typing knowledge anthdesirable qualification was graduation 
winch was not meet the essential qualification reqwred for the Examination which I had 
succeeded. Although the recruilnient rule for the same has been amended recently and 
published in the Gazette of India on 24th Oct 198 and the required qualification enhanced 
to Graduation and the post is renamed as Junior Accountant 

In this Directorate I become art. Ex-Cadre instead of being considered for 
"Authoiized Accounts Cadre" and as there is no option for SAS (Subordinate Accouits 
Services) Exam. my promotional avenues are based on seniority basis only. 

So therefore I request you kindly review my Cadre and 'financial benefits 
please be giyen to compensate the case, however my promotion to Accountant. is due 
since Jan'2001and the same has been deinyed for D.P.C. and obliged. 

7Y 
(rAMNurRADHAJ) 

Jr. Aecountant 
CASH SECTION 

DAVP, Mm 
K.G.Marg. 
New Dethi-1 

1pr1Lfld 10 be gr ue 	j'J 
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• 	 No. 11/9/95-Admnj1 I 
Armex 

Government of India 
Directorate of Advertising & Visual Publicity 

• 	Ministry of Information & Broadcasting 

• . .."B' Block Barracks, K.G. Marg, 
New DeIhi-110001, Dated: 31.12.2001 

OFFICE MEMORANDUM 

Reference grievance dated: 09.08.2001 received from Shri Tapan 
Sutradhar, Junior Accountant of this Directorate. His grievance relating 
to his appointment as an Accounts Clerk in this Directorate has been 
examined. However, it has been found that his contentions are not in 
conformity with the guide-lines in force. 

DAVP sent requisition to SSC for nominations of Accounts Clerks 
and SSC had nominated Shri Sutradhar against the said post. All the 
terms and conditions of appointment for the post of Accounts Clerk in 
DAVP were, clearly informed to Shri Sutradhar in his offer Of 
appointmeht. Therefore, the issue of departmental examination for 
promotion and giving financial benefits for the same as raised by Shri 
Sutradhar is not tenable. 

This issues with approval of RD:DAVP. 

(MANOJIT DEY) 
DEPUTY DlRECTORADMN.) 

Shri Tapan Sutradhár 
Junior Accountant 
DAVP 
P11 Building, 
New Delhi 

'9 
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1 
No. 2111/20007Admn.fl 

Goverrmflt of India 
Directorate of Advertising & Visual Publicity. 	.. 

Ministry of Information & Broadcasting 

'B' Block.Barracks, K& Marg 

• 	 New belhi-110001, bated: 09,04.2002 

OFFICE ORDER 

On The recommendations of Departmental Promotion Committee, the 
following Junior Accountants are offered appointment on promotion to four 
posts of Accountants and are posted at DAVP Hqrs, New Delhi. 

ShriM. Murugan 
Ms Sudeshna Gupta 
Shri Tapan Sutradhar 
5hri N.S.S. Srinivas 

2. 	The above mentioned officials are advised to join the promotional post 

by 30.04.2002 positively and submit their joining report. They are also advised 
to submit option under F.R. 22 within one month of joining to the higher post. 

(MANOJIT 
DEPUTY DIRECTOR(ADMN.) 

TEL. 338 4009 

Copy to: 

Shri M. Murugan, Junior Accountant, R.O. DAVP, Bangalore. 
Ms Sudeshna Gupta, Junior Accountant, R.O. DAVP, Guwahati. 

Y3. Shri Tapan Sutrudhar, Junior Accountant, DAVP, New behi. 

Shri N.5.5. Srinivas, Junior Accountant, R.O. DAVP, Bangatore. 

R.O. bAVP, Bangalore(Shri M.S. Rajnikant, Assistant Editor). 
R.O. DAVP, &uwahati(Shri S.K. Malviya, Research Officer). 

FA & CAO/Admn.I/Admn.III/&.A./COnfidential Assistant. 
Service Book/Personal File. 
Spare cpi.es(2). 

rv 
(MANOJIT4M' ) 

DEPUTY DIRECTOR(AbMN.) 

erWea o 	'- 

AdvoCat' 
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The Dréctar, 
DAVP, New Deltii-110001, 

Date: Apri! 7i  2005 

(Through Proper Cham&) 

Sub: -Request for dedaring as Authorized /Organized Accounts Cadres 
to the employees come through Staff-Selection Commission- reg. 

Sir, 
I beg to draw your kind aftenton on the above subject based on the following few points, for 

early and sympathetic acUon. 

That Sir, I appeared in the examination conducted by the Staff Selection Commission in 
All India basis in the year 1993 for the post of Div.Acctts. /Auditors/UDCs etc. 1993. 
My rank was at No.21/93 for the above examination. 
Staff Selection Commission, Guwahati nominated my name for Regional Office, DAVP, 
Guwahati against the requisition placed by DAVP, Hqrs., for the post of Accounts Clerk in the 
pay scale of Rs.4000 -100- 6000/-(earlier it was Rs.1200-2040/-). 
1, being a graduate and as per the required qualification, I appeared for the posts mentioned 
above when the minimum required qualification for the Accounts Clerk was ItS (10+2). 
But, it was not understood as to how I had been offered for the post of Accounts Clerk for 
DAVP only and without posting me as an Authorized Accounts cadre/Deptt. However, I 
joined at RO, DAVP, Guwahati in the year 1995 wrongly and also to get myself free from 
unemployment. 
The Accounts Clerks are now a days called as Junior Accountant in accordance with the 
Notification issued vide Gazette of, India Part II Section 3 Sub Section (i) dated. 
06.10.1998 enhancing the required qualification as graduate instead of H.S (10+2) for 
the post of Accounts Clerks! now Junior Accountant which has also Aot solved the 
anomalies properly such as subsequent promotional period and as well the pay protection to 
the next promotional post like the .others are getting in different Departments/Ministries. 

For example, after serving almost 7 years as Accounts Clerk at DAVP Guwahati in the pay 
scale Rs.4000 -100-.6000/-, I have been promoted as Accountant at DAVP in the pay scale of 
Rs.4500-125-7000/- w.e.f. 22.04.2002 whereas the candidates appointed initially in the post 
of Auditor/Acctt.in the pay scale of Rs.4000-100-6000/-, in the offices like AG/PAO/CDA 
(Authorized Accounts Cadre) have been promoted after 3 years as. mandatory to the 
post of Sr.Accountant in the pay scale of R.s.5500-175-9000/-. Such anomalies are also 
found in subsequent stages in the promotion/pay-scales. 
Sir, as per norms and after the Staff Selection Commission on Regional basis, starts 
functioning for direct recruitment since 1976 or so, every Deppt. /Ministry is to place 
requisitions to S.S.0 who nominates the candidates in different Deptt. Ministries usually from 
the common Seniority list against the candidates appeared for the same examination in a 
particular year. But, it has been noticed that the candidates appointed appearing in the 
same examination, in different offices/Ministries as Authorized Accounts Cadre /Deptts., while 
I had been placed for DAVP without declaring me also as Authorized Accounts Cadre and for 
such type of duel actions by the SSC/Deptt., I have been depriving from the due benefits like 
pay-protections/designation/promotional avenues within the stipulated period meant for 
others . in different organizations/transferable aspects from one Deptt./Ministry to another 

€erttfied so be true Copy 

Adwcatd 



lip 

Deptt./Ministry. In this regard, the extract from the Swamy's Master Manual for DDOs. 
and Head of Offices towards mode of recruitment etc. (Le. Recruitment by Staff 
Selection Commission, -II (iv)Allotment of candidates by the Commission, for 
ready reference, perusal and necessary action. 
Sir, I never applied for a particular post for a particular Deptt. against any advertisement 
published in the local News papers/Employment News or appointed through the local 
Employment Exchange. Hence, being selected through Staff Selection Commission the 
employees should not be treated that they are for a particular Deptt./Ministry only. 
Moreover1  as per norms, the candidates appointed their transfer,promotion should have been 
made only within the jurisdiction of the concerned Regional Staff Selection Commission 
Office. 
In view of the above, I firmly believe that the mode of appointment as offered to me by the 
SSc/Deptt., was wrong and I accepted the same wrongly because of initial lack of knowledge 
to entry Into Government service and also to get rid of unemployment. But, this should -be 
cleared once for all to avoid the continuation of anomalies/discrepancies in near future. 

I, therefore, would humbly request you to look into the matter and take it up with the 
concerned Authorities like SSC/DOP&T etc., and arrange to declare/Place me as an 
Authorized Accounts Cadre/Deptt. and give the necessary pay-protection based on the above 
stated facts for the pay scale of Rs.5500/-175 -9000/- w.e.f. 11.7.1998 i.e. after 3 years of 
my joining as Accounts Clerk, till date. 

Your early action in this regard is highly solicited. 
Thanking you, 

Yours faithfully, 

(TAPA SUTRADHAR) 
Accountant 

RO: DAVP: GUWAHATI 

Advance copy for information and necessary action please, 
To: 

Director, SSC, Guwahati 
Director, SSC, New Delhi. 
Director, DOP&T 
Accounts Association, DAVP, New Delhi. 

(TAPAN SUTRADHAR) 



To 
The Director, 
PAVP J  tsJgj D&L-1 - I 

—Z 	 A nln UT F_  

- 	 REMINDERIXI 
• 	 Date: 27-Sep-05 

(Through Proper Channel) 

Sub: -Request for declaring as Authorized /Organized Accounts Cadres 
to the employees come through Staff-Selection Cómmission reg. 

Sir, 
Kindly refer to my letter dated 07-04-2005 submitted through R.O., DAVP, 

Guwahati, on the above subject. I understand that the same has already been 
forwarded to the Hqrs. by this office for its necessary action. 

Since, I have not received anything in this regard from .Hqrs. till date, I would 
like request you, once again to kindly do the needful and intimate me the position 
expeditiously so that I may not be deprived from further more as already narrated in 
my letter dated 07-04-05. I am enclosing herewith a copy of my letter dated 07-04-05 
again for your ready reference and kind perusal. 

Youthfully, 

(TAPAN SUTRADHAR) 
• 	• 	 , 	Accountant 

RO: DAVP GUWAHATI 

•rUC COPY 

= 	• 



23058 
SL. 

DISTRICT: 

0  

IN THE GAUHATI HIGH COURT 
[THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM 

AND ARUNACHAL PRADESH ] 

NO ............. 	 OFOO 

APPELLANT 
ThLpcYJIt- c1--tt 	 PETITIONER 

VERSUS 

Know all men by these presents that the above named .... 
do hereby nominate, constitute and appoint SriI 	 ....... 4. ................................... 

............................................................ Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this .. . °.............Day of ... 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) D.C. MAHANTA (Sr. Adv.) S. P. ROY 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Adv.) T.C. KHATRI (Sr. Adv.) K.K. BHATRA 
J.P. BHATtACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) MS. BINOYA DUTA R.P. SHARMA (Sr. Adv.) 
D.C. SHARMA S.P. DEKA BHABATOSH BANERJEE S.C. BISWAS 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA R.K. JAIN P.C. RAYMEDHI 
A. M. MAZUMDAR (Sr.. Adv.) S.A. LASKAR G.K. BHATTACHARYYA (Sr. Adv.) UTPAL DAS (I) 
P. K. BARUA (Sr. Adv.) SAUKAT ALl (Sr. Adv.) PRANABANANDA PATHAK (Sr. Adv) DR S. S. HARLALKA 
S. N. BHUYAN(Sr. Adv.) B. K. ACHARYYA T.C. MAJUMDAR (Sr. Adv.) D.R. GOGOI 
J. K.BARUAH(Sr. Adv.) MS. USHA BARUAH DR H. N. DAS (Sr. Adv.) KHAIRUL BASAR 
ANIL SARMA(Sr. Adv.) N.C. DAS (Sr. Adv.) B. C. MALAKAR A.S. CHOUDHURY (Sr. Adv.) 
B.K. DAS(Sr. Adv.) A.K. BHATTACHARYYA (Sr. Adv.) SAMSUL HUDA DINDAYAL AGARWALA 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) BHADRESWARTANTI KAMAL AGARWAL 
DR S.N.CIIETIA IS. DEKA (Sr. Adv.) N.N.SARMA MD. SAMNURALI 
A.S. BHATTACHARJEE (Sr. Adv.) K. P. SARMA (Sr. Adv.) JANARDAN DAS JOYDEV CH. DAS 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) CHAITANYA BARUAH (Sr. Adv.) V. K. BHATRA 
D.K. HAZARIKA (Sr. Adv.) H. K. SARMA A.C. SARMA A.C. BORBORA (Sr. Adv.) 
N.N. SAIKIA(Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) N.Z.AHMED P.K. KALITA 

CHOUDHURY(Sr. Adv.) M.C. BARTHAKUR N.C. PHUKAN SAILENMEDHI 
P.K. GOSWAMI (Sr. Adv.) P.C. GAYAN MUNIN(GAUTOM) SARMA MRS. M.B. DUTTACHOUDHURY 
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) FAIZNURALI P.C. GOSWAMI 
C.R. DE (Sr. Adv.) ANUP KR. DAS D.K. KAKATI APURBA SARMA (I) 
D. K. BHATTACHARYYA (Sr. Adv.) DR Y.K. PI-iUKAN (Sr. Adv.) G.N. SAHEWALLA (Sr. Adv.) K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
D.K. TALUKDAR (Sr. Adv.) DIBAKARGOSWAMI G. K. JOSHI (Sr. Adv.) A.K. PURKAYASTI-1A 
R.P. AGARWALA (Sr Adv.) BIJON CII. DAS (Sr. Adv.) A.A. MIR ASHIS DAS GUPTA 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV MS. REKHA CHAKRAVORTrY L.R SHARMA 
MRS. K. OEM PRAFULLA ROY MRS. JHARANA BORAH VIJAY HANSARIA 
BISHNU PRASHAD AC. BURAGOHAIN S. N. SARMA (Sr. Adv.) B. N. SARMA 
S.S. RAHMAN B.L. SINGHA MD. ABDUL MANNAN J. L. SARKAR 
GOLAP SARMA P.K. MUSAHARY DILIP KR. DAS (Sr. Adv.) R.C. SANCHATI 
S.R. BHA1TACHARJEE (Sr. Adv.) M.Z. AHMED (Sr. Adv.) PRADIP KI-IATANIAR J.P. BORA 
P.C. OEM (Sr. Adv.) R.P. KAKOTI N. CHAKRAVORTY (Sr. Adv.) SISHIRDU1TA 

BHARGAVCHOUDHARY SI. RASUL MRS K. YADAV C.R. BORAH 

RK. DAS GURMOORTHYGOPAL DR B. P. TODI (Sr. Adv.) RK. GOSWAMI (I) 

A.K. CHAUDHURI B.K. GHOSE (Sr. Adv.) MRS. K. BHATTACHARYYA N.S. DEKA 

B. R. 0EV (Sr. Adv.) S. K. BARKATAKI A. K. BARPUJARI M. SAHEWALLA 

A.K. PHOOKAN (Sr. Adv.) DR N. K. SINGHA S.S. SHARMA (Sr. Adv.) H.A. SARKAR 
MRS. RUMA BORDOLOI 



- 

MS. NEELI BORDOLO 
B. K. JAIN SAF1JOY MITRA P.K. BARMAN 

NILOY DUTTA (Sr. Adv) MS. KALYANI DEVI RAJEN CHOIJDHURY D.K. KOTHARI 

CHINMOY CHOWDHURY PARAMANANDXTALUKDAR MD. NAZIMUDDIN AHMED KLYAN BHATTACHARJE 

KAMAL NAYAK MANABENDRANATH MD. HABIBUR RAHMAN DAYAL Cl-f. BARMAN 

SK. N. MOHAMMAD MS. MONIDEEPA SARMA JAYANTA CHUTIA MS. R.L. GOGOI 

GIRISHMISHRA D.K. KOTOKY A.K. ROY MD. K.A. MAZUMDAR 

JOGINDER SINGH (Sr. Adv) T. BIDYUT BIKASH R.K.PAUL 	 . U.C. BHATTACHARYYA 

ABU SHARIF S.B. SARMA ASWINI THAKUR 17\YUM SON 

B.B. NARZARI (Sr. Adv.) S.K. SAHA JOGESWAR SAIKA MS. R. DAS MOZUMDAR 

MD. ABDUL WAHED (Sr. Adv.) YADAB DOLOI A.K. SARKAR MS. SYEDA l.A. BEGUM 

NASIMUDDINAHMED R.C. DAS P.B. MAZUMDAR A.S. NIJAMUDDIN 

MANORANJAN DAS RK. TIWARI L.M. KSHETRY 'RANJAN MAZUMDAR 

DR GOBINDLAL D.C. LAHIRI M.K. SAIKIA 'RAMEN DAS (I) 

B.C. PATHAK PRANABBORAH A.J. GAS N.N.OZAH 

F.H. LASKAR DR (MS.) S. RAHMAN BISI-INU BURAGOI-IAIN S.K. PAUL 

MRS. M. HAZARIKA (Sr. Adv.) MRS. S.D. BHATTACI-IARYYA A.F.G. OSMANI MUKPERTIN 

SAURAV KATAKI MANOJITBHUYAN SANJIBSAIKIA 	. DRA.C. PHUKAN 

MD. ABDUL HAl RAMESH BARPUJARI 	- MS. PORI BARMAN M.C. DEKA 

GAUTAM UZIR MRS. NIRUPAMA SAIKIA MD. A. SABUR CHOUDI-fURY PALLAV KATAKI 

H.R.A.CHOUDHURY(Sr.AdV.) JENATMOLLAH R.N.KALITA S.C.KEYAL 

MRS. MANJULA DAS PUSPA KT. BORA MS. MANOSHI HAZARIKA MS. S. B. BHUYAN 

BHABENDRAN. SARMA M.L. SHARMA MS. A. BHAGAWATI SkH. MUKTAR 

BENU DHAR DAS MS. TRIBENI GOSWAMI RANJAN BARUAH APARESH CHAKRAVARTY 

S. L. TULSHYAN R.K. MALAKAR JNAN CH. NATH MS. J. PHUKAN GOGOI 

N.N. KARMAKAR BISWAJYOTITALUKDAR KR. DEEPAK GAS GAUTAM BAISHYA 

MRS. REETA BORBORA P.K. BARMAN MONMOHAN TALUKDAR SIDHARTHA BHATACHARYYA 

HRISHIKESH ROY (Sr. Adv.) ANILCH. DUTTA UPAMANYU HAZAR1KA MJP. SI-IARMA 

PRADIP DAS SINGHNAD CHOUDHURY AMLAN DUTTA RANJIT DAS 

MD. M. H. RAJBARBHUIYAN DILIPMOZIJMDER BILLAL HUSSAIN RAMESHGOENKA 

MRS. J. B. KHARBHISH A.M. BUZARBARUAH (I) T. J. MAHANTA PHANIDI-IARGOGOI 

D. N. CHOUDHURY ARUP KR. SHARMA (I) M.D. CHOUDHURY MS. RB. HATIKAKOTI 

S.S. GOSWAMI MD. JASIMUDDIN AHMED MS. S. DEKA BARUAH MS. SUNITY SONOWAL 

K. K. MAHANTA (Sr. Adv.) DR P.N. HAZARIKA MS. NILIMA DEVI MS. BABITA GOYAL 

JAGDISH SHARMA ZIAII KAMAR 	. SATYEN SHARMA BIMALCHETRI 

P. S. DEKA MRS. M. PHUKAN RAM CH. SAIKIA PREM SHARMAH 

MONINDRASINGH R. K. SAIKIA UJJALBHUYAN BISWAJEETGOSWAMI 

N.R. PHOOKAN SUBRATA NATH DIBAKAR SHARMA (I) MRS. EVA KAKOTI 

K.P. PATHAK (Sr. Adv) DHANESH GAS MS.A.G. BARUAH T.C.CHUTIA 

ARUP KR. GOSWAMI (Sr. Adv.) H.N. GOSWAMI MS. MANJULI DEV v.K:CHOPRA 

S.S. DEY H.P. BARMAN AMARENDRACHOUDHURY S.K. S1NGH 

DIGANTA DAS MS. JYOTI.TALUKGAR DR P. K. BHUYAN C.T. JAMIR 

MRS. B. ACHARYA SACHIN KR. SHARMA MS. G. D. MAZUMDAR MALKITSINGH 

DILIPCHOUDHURY L.R. DUTFA JYOTIRMOY ROY H.K SHARMA 

LAKSHESWAR TALUKDAR J.N.cHAKRAVARTY -  ASHIS BHATACHARJEE SUDAMA CHAUHAN 

S.P. MAHANTA QZI. S. KUTUBUDDIN MS. PRANATI SI-fARMAH U.K. BORTHAKUR 

5K. CH. MOHAMMAD S.K. KEJRIWAL KHARGESWAR GAS MS. GEETA DEKA 

1-IASIBUR RAHMAN MS. PRATIMA GAS H.K. BAISHYA MS. N. DUTA SHARMA 

MS. AJANTA DHAR JAGANNATH BARUAH BISWA NATH SHARMA MS. S. ADWANI 

B. IBOCHOW3A SARMA MD. M. AHMED CHANDAN GAS PJ, PHUKAN 

A.K. MAHESWARI MS. B. K. DEVGOSWAMI S.K. LAHKAR MS. R. PATHAK BORAH 
P.N. SINGH B.C. SARMA RASAMAY DUIFA MD. M. H. CHOUDHURY 
NILAMONIGOSWAMI MS. J.D. ACHARYYA MS. S. BAYAN ROY RABHUSSAIN 
MS. BHARATI DEVI V.M. THOMAS S. N. DEV NATH C.K. GAS 
DR Z.N. SI-jARMA K.K. PHUKAN D.C. DU1TA PALLABH BHOWMICK 

K.K. DEY B. DEVA GOSWAMI MS. SNIGDHA BARUAH S.M. SARKAR 

G.K. DUTTA 	- AMAL CHANDRA GAS -  MRS. P.M. DU1TA S.K. GOSWAMI 
B. MRINAL CHOSJDHURY MS. GITI KAKATI GAS PADMA KE BORAH HARMOHAN TALUKDAR 

KUMUDBARUAH MS. BAHARUN SAIKIA H.S.THANGKHIEW R.M.CHOUDHURY 

APURBA KR. SHARMA MRINAL KR. CHO.UDHURY (Sr. Adv.) P. J. SAIKIA MASLIM GHANI 

NAZRUL ISLAM MS. AHMEDA BEGUM RAJ KR. AGARWALA J.G. BEZ 

RAJIB BORUAH D.C. KATH HAZARIKA KAMALESH K. GUPTA BIJAN CHAKRABORTY 

SRIKANTAHAZARIKA MD. MOTIUR RAHMAN 	- B. C. CHOUDHURY 	- A.B. ROY (Sr. Adv) 

K.N. CHOUDHURY (Sr. Adv) MS. DPTI GAS JAIRAM GIRl A.M. BUZARBARUAH (II) 
MRS. ABHA BHATTACHARYYA M.K. JAIN SANTANU BHARALI UTPAL RAJ SAIKIA 
A.K. THAKUR MS. BASANA RAJKHOWA P.K. ROY L. NESSA CHOUDHURY 
A.C. MAHANTA S.C. DfJTTA ROY MS. GOURI SINHA DHIRAJ KR. SAIKIA 
MS. BHUMIKACHOUDHURY S.L. JAIN P.C. GEY. J.K. MISRA 

DRA.K.G. THAKURIA B. K. BHATACHARJEE K.K. NANDI BIPULSARMAH 
G.K. MISRA (Sr. Adv) MS. ANUPAMA DEVI R.N. PURKAYASTHA MS. S. GAS BARUAH 
DR A.K. SARAF (Sr. Adv) MS. M. BUZARBARUAH S.K. SINGH G.K. THAKURIA 
DR R.C. BARPATRAGOHAIN MS. MRIDULA DEVI D.K. GOSWAMI H. K. NATH 
MD. ALl SEIKH BHASKAR J. DUTFA R.K. JOSHI RAFIQUL ISLAM 
B.K. TALUKDAR MANIKCHANDA D.C. CHETIA KR. SURANA 
NISHITENDU CHOUDHURY K.K. MOUR MD. ABDUL HANNAN MS. L. CHENTALAPATI 

G.P. BHOWMIK B.B. GOGOI MD. IQBAL HUSSAIN MS. D. DAS ROY 
MD. ABDUL HAKIM (I) ABDURROSHID DEBJIT KR. GAS ANUPAL DUTIA 
UPENDRANATH GAS M.R. PATHAK MS. A.D. THAKURIA PK.iROYCHOUDHURY 
P. K. GOSWAMI (II) P.K. SHARMA MS. ANUBHA GAS K.C. MAHANTA 
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B. C. TALUKDAR 
u.K. biSr. Mv.) 
PRABIFCHOUDHURY 
KHAGN GOGOI 
RAJES WAR SARMA 
T.G. BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (II) 
A.C. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTY 
MS. SUNITA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv) 
TONNINGPER11N 
BASARUDDIN AHMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.KCHOUDHURY 
BIPLAVCHAKRAVORTY 
RN. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATTACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 
MRSANU BARUA 
MS. FATIMA AHMED 
NLUTPAL BARUA 
MS.B. DU1TADAS 
UTPALCH. DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED I. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATtA 
MS. A. DEKA IAHKAR 
P.K. BARUAH (II) 
CHITrARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KHARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
OP. BHATI 
DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B. KARPUKAYASTHA 
SIDHARTHA SARMA 

A.K. DEY 
S.K. MEDHI (I) 
MD. SHAMSUL ISLAM 
RATUL GOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRAN BORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BI-IABANI PHUKAN 
RAHMAN ALl 
DHIRENDRAKR. DAS 

K. BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N.K.NATH 
DR PAUL PETA 
MS. ARIFA K CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K. DAS 
B.D. KONWAR 
T.N. SRINIVASAN 
DILIP BARUA 
N.J. DU1TA 
J. K. BAISHYA 
MATHEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

P. DEY 
MRS. INDRANI SARMA (I) 
MS. BHANU SENAPATI 
DEBASIS SUR 
MS. ANURUPA DEY 
D.C. BORAH 
R. K. PRADHAN 
SANTANU BHATTACHARYYA 
SATYAJEET SHARMA 
DEBA KR. DAS 
PRIYATOSH BI-IATrACHARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATTACHARYYA 
DEBAJIT BHATtACHARJEE 
PRADIP DUTA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKIA 
SYED MD. T. CHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATACHARJEE 
S.C. BHARALI 
MANOJ AGARWAL 
HARENDAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N. NATH 
MS. UMA CHAKRAVORTY 

(3) 

MS. JUTHIKA CHAKRABORTY 
MS. S. SENAPATI 
MANAS SARANIA 
MRS. PRANITA CHOUDHURY 
DEVASHIS TI-IAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DUTTA 
S.K. TEWARI 
TAPAN KR. DAS (I) 
SHAH S. A. RAHMAN 
PARAG K. DUTA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DR B.U. AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDIN AHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNALABDIN (I) 
T.P. MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LAS KAR 
U.K. THAKURIA 
J. M. DAS 
MS. G. DAS LAHKAR 
CHANDRA BORUAH 
S.P. SHARMA 
BHUBANESWAR KALITA (II) 
N. K. GOLDSMITH 
SURAJIT DUUA 
A.K. MEHTA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEV SINGH 
Y.S. MANNAN 
RAJSEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 
SONESWAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDI-IURY 
U.S. AGARWALLA 
P.K.SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBES WAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALl 
ADHIR S. CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (II) 

MRS. PUSPA GOGOI 
MS. APARAJ PTA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
K.D. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABH CHOUDHURY 
BHASKAR DUTTA 
TAYAM S PRAM 
DULAL TALUKDAR 
C.R. BPSWAS 
BHASKAR KR. SHARMAH 
A.K. SAIKIA 
DINESH AGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATTACHARYYA 
MS. MOMIKSHYAARUNA (OZAH) 
RAJESHAGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRUL MONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHA1TACHARYYA (I) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISH GOSWAMI 
MRINMOY KHATAN PAR 	- - 
DIPANKAR BORA 
SUMANSHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTTA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUNILAGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S. DUTTA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN (II) 
JAWRA MAIO 
JOGEN HANDIQUE 
I.A. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
AR. MEDHI 
MD. BABULUR RAHMAN 
P.K. PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BHATTACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKAS 1-IAZARIKA 
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MS. MONI MATH 
S.K.DAS 
RAHMAT ALl 
DEVAJIT SAIKIA 
MATIN B. U. AHMED 
B. K. HAZARIKA 
SONJOY SARMA 
MD. A. J. ATIA 
ASHIF ARMED 
MATIUR RAHMAN 
A.K. BASFOR 
SHOUMEN SENGUPTA 
D.K.JAIN 
MS. MALLIKADUTTA 
AJUNGLAAIER 
H. B. SARMA 
PRAJNAN C. DEKA 
ARIN DAM BARTHAKUR 

J. DAS 
P.K. TALUKDAR 
MS. MORSYNA SYREEN 
MS. K. M. PHUKAN 
MS. J. RANI BORA 
MANASH BARUAH 
K.K. BHATTA 
MRS. RANI DU1TA 
ASLAM KHAN 
PRANAB CHAKRABORTY 
MS. PURABI KALITA 
JAYANTA DEKA 
NAVAROON NATH 
MS. NIRMALI TALUKDAR 
N.A. LASKAR 
NAJROL RAQUE 
MIThUN TALUKDAR 
KANHAWALAL GUPTA 
MRS. M. GOHAIN 
MRS. GITA MEDHI 
B.S. BASUMATARY 

P. DAS 
DHRUBA KR. SAIKIA (Sr. Adv.) 
INDRANEELCHOWDHURY 
MRS. R. S. CR0 WDHURY 
SUBRAT BHUYAN (I) 
MRS. JYAISNA SIKDAR 
MRS. M. SARMA BARUAH 
J. P. DAS 
HIRALAL MAURYA 
KAMALAKSHYA DAS 
MS. IPSITAGORAIN 
MS. DIPASHREE SINHA 
MS. NIRUPAMA BARUAH 
MS. PAPIA CHAKRABORTY 
RAREKRISHNA DEKA 
SAJID RAHMAN 
MS. APARNA AJITSARIA 
G.B. DAS 
DEBAJEETTHAOSEN 
S.K. MEDHI (II) 
BEGUM R. A. SULTANA 
ALOKOEB 
MS. B. CHAKRABAR1TY 
MS. INDRANI CHETIA 
MS. ANUPAMA DEVI 
SIDDHARTHA BARUAH 
S.R. RAJBONGSHI 
K.K. BHATACHARYYA 
MS. MANJULIKA BAROOAH 
MS. MANJUSHA JHA 
MD. KHORSHED ALl 
ZAHANGIR HUSSAIN 
S. N. DEV PUZARI 
DIGANTA KR. MISRA 
MD. AFTAB HUSSIAN 
MRS. N. S. AHMED ISLAM 
MS. G.R. MAHILARY 
M.K. MODI  

I.A. HAZARIKA 
SHAJAHAN ALl 
DHMAN TALUKDAR 
U.P. BARUAR 
MS. ARUNIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL DAS (III) 
S. K. KHAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRAN BARAH 
MRS. A. A. BEGUM 
SONES WAR SAl KIA 
J. P. CHAUHAN 
DEBAT GOGOI 
GAUTAM SOREN 
AFSARUDDIN CHOUDHURY 
JOGEN BORDOLOI 
SUNIL KR. SINGHA 
MRS. B. BHUYAN 
ARUNNATH 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHATTACHARYYA 
ANUPAM CHAUDHURY 
PRABAL KATAKI 
SANJU GANG ULY 
R.K. BOTHRA 
MS. NAVANITA MITRA 
RAM NAKSHTRA 
S.N. RAY 
D.K. SARMAR 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K. ADHIKARY 
S.K. SHARMA 
MISS. ANITA DAS 
J. K. SARMA 
MRS. M. CHOWDHURY 
ZIAUL ALAM 
MS. N. HOMCHAUDHURY 
S.K.SINHA 
ROMEN BARUAH 
ARUPANANDA CHOWDRURY 
NILADRI BHATTACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 
N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJITDE 
R.K. MATH 
D.J.DUTTA 
R.K. SARMA 
DINAMANI SARMAH 
PARTHA CHOUDHURY 
B.P. SINHA 
ROFIQUDDINAHMED 
AISWARYYA SARMA 
MS. A. BARUA 
MD. NIZPJAUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAH) 
ANIRBAN DAS 
MRS. INDRANI CHOWDHURY 
ANAN KR. BHUYAN 
PALASH DAS 
MS. BIPAAKKHI BORTHAKUR 
DIPAK KR. DEY. 
PARTHA P. BARUAH 
AJIT KR. DU1TA 
MD. BAHARUL ISLAM 
MD. TARIQUL ISLAM  

ABUSAYED 
BHASKAR BARMAN 
MS. BIJOVA BAIRAGI 
PABITRA S. BHATTACHARYYA 
SURAJIT BHARALI 
MS. BABINA BEGUM 
MS. NANDITA BHARALI 
SUJIT KR. GHOSH 
MISS. RUPALIM DAS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADHAM.DAS 
PADMES WAR DEKA 
ANUPAM CHAKRABORTY 
ANGSHUMAN BORA 
RAJEEV DAS 
BISWAMBHAR SHARMA 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 
PUTULCH. GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISH CHOUDHURY 
MISS. M.ARAMEE GOGOI 
NABIN DEB MATH 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SMRITISHREE CHAKRAVARTY 
MISS. MAMANI BASAR 
MISS. SANCHITA ROY 
MISS. ANJALI DAS 
DIPAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. A.K. HOSSAIN 
MS. KAVERI MEDHI 
KAUSHIK GOSWAMI 
ABDUR R. SHEIKH 
MS. TAPASI DAS 
HEMANTA KR. SARMA (II) 
MISS. DIPSHIKHA DAS 
RAJESH KR. BHATRA 
SAGAR RAVI G. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBALH. SAIKIA 
DIBYAJYOTI BORAH 
MISS. HASINAYESMIN 
MRS. JURI D. BARMAN 
MISS. ASMINA BEGUM 
MRS. RAKHEEBDEB 
MRINMOY DUTTA 
MISS. SANTANA SARMA 
BIMAL SARMAH 
AMBAR BARKATAKI 
MISS, NIZIFA KI-1ANAM 
MS. BARNALI MAI-IANTA 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 
IM11 LONGJEM 
MISS. BIPASHA SARKAR 
MISS. RINI SHARMA 
SHAM IMA JAHAN 
NILOUTPAL RAJKHOWA 
R.K. DEV CHOUDHURY 
SONIT KR. SAIKIA 
MISS. SEWALI KEOT 
MS. MITALI MAHANTA 
GAUTAM KR. SARMA 
SHAHAB 1JD. MAZUMDAR 
ABDUL MAN NAF 
RAGHUNATh PD. ROY 

NURMOHAMMOD SARKAR 
SANTOSHJAIN 
SUNILKR.JAIN 
DIPENJYO11 DUTTA 
MRS, BANANI DAS 
RAJESH KR. CHAYENGIA 
MS. ASHA TEWARI 
MRS. R. BORO BORAH 
MISS. REKHA DEKA 
MS. N. MEDHI KALITA 
MANASH GARODIA 
JAKIRUL I. BORBHUIYA 
SUBIR BHATTACHARJEE 
MS. DIPIKA BORGOHAIN 
MRINALENDU CHOUDHURY 
DHRUVAJYOTI PATHAK 
KAUSHIK HAZARIKA 
DILIP BARUAH (II) 
MD. ABDUL MATLIB 
RAJIB HAZARIKA 
NABASHISH GOSWAMI 
DEBASHISH BATTACHARYA 
KUMUDCH. BORO 
NARENDRA NATh JHA 
RANDEEP SI-IARMA 
MS. TAMANNA BORA 
MRS. FARIDA BEGUM' 
NEELANJAN DEKA 
DEVASHISBARUAH 
MS. MEETA DEY 
TUSHAR icr. RAJKUMAR 
MISS. S. MADHURI NEOG 
MRS.RUNUMIDAS 
MISS. B. MAYA CHHETRI 
MD. MASUD-UR-RAHMAN HA'ZARIK 
TAPANCH. DAS (III) 
SANJAY KR. CHAKRABORTY 
MRS. D. BAI SHYA (GOGOI) 
MS. ANJU AHMED 
ROBIN KR. DUTFA 
SHARIF UDDIN 
MRIDUL KR DAS 
MRS. CHANDANA S HOME 
RITU PARNA HAZARIKA 
ABHIJITDAS 
MS. KANCHAN NEWAR 
HRISHIKESH DAS 
PRABIN DAS 
ANKUR BHUYAN 
MRS. SHAHNAZ BEGUM 
DEVAKR. DAS(II) 
MS. ROUSI-IANARA CHOUDHURY 
RABINDRA CR. PAUL 
MS. M. BHATrACI-IARJEE 
MS. NAVANITA BARUAH 
UJJAL KR. GOSWAMI 
MRINAL KT. MATH 
DURGAP. MANDAL 
MISS. NAMITA CHOUDHURY 
DILIP KR. JAIN 
MISS. IJUMONI THAKURIA 
ARUNDEVCHOUDI-IURY 
NAKUL KALITA 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGThEMG. SINGH 
SAN DIP BHAUACHARJEE 
DEBASHISH SAIKIA 
NANDAN SARKAR 
SOFIQUR RAHMAN 
UDAY J. SAIKIA 
PAt4KAJ KR. DEKA 
IMRAN H. LAS KAR 
MS. BANASHREE GOGOI 



(5) 

MISS.HIRAMONI DEKA 
ISWAP/!IH. GOGOI 
MISSJOYA SINHA 
MD. KURBANALI 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITI BHAUACJARJEE 
DHRUBABANIA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJIT DAS 
MD. ASLAM Kt-fAN (II) 
SAMIUL MUMR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MANISHNATh 
MISS. REHNA BEGUM (U) 
MS. RAJI CHETRI 
KISHOR KR. BHANSAL1 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS. APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHA11ACI-IARJEE (II) 
ARSHAD CHAUDHURY 
PRANABKR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAI-tKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPA11 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BI-IANU 
MS. KANGKI BORKATAKI 
BINOY PAThAK 
NITYANANDA UPADHYAYA 
SANJIT SHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PAThAK 
SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI  

ABHLJIT BI-IATrACHARYA (III) 
SUDIPTO B1-tATrACI-IARJEE 
PRAHIAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAK BORA 
DIPANKAR PD. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTI-IA 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHEURY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PAThAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NAN DINI MUKI-IARJEE 
NEERAJ ANAND 
GITARTHA PATI-LAK 
SANKAR P. BHATTACHARJEE,. 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOKPONGENER 
ANILGOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN CH. DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BANIK 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUPGOSWAMI (II) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROT ZAMAL SHEIKH 
SUMAN CHE11A 
ALAKESH DEV SARMAH 
RANJITKR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAK KEJRIWAL 

MISS. AMI SAIKIA 
MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWAIA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJIT DAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAVEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBI-(A DEKA 
MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SHIMANTA NEOGI 
RUPAKDHAR. 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU BORTHAKUI. 
MISS. MITALI BHUYAN 
MISS. SABINAYASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. G000I 
H. M. A. MANNAN LASKAR 
BIBI-LASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS 
MISS RUNMAN1 DEKA 
MISS MURCHANA SARMA 
ASHOKKR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KU MAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MUL HOQUE AHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 	... 
MS.V. N. LASKAR 
MISS RANJITAVERMA 

HARINARAYAN SARMA 
MISS DIPANJALI DEKA 
MD. ALAM GEER 
NUR ISLAM 
BABUL DEKA 
AJOY KR. PHUKAN 
ATALTEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J.A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAVA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THAN ES WAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHAUACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASH IMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CI-(ANDA 
MUKUTCH. BHAUA 
SUJITKR. ROY 
RAJU GOSWAMI 
NANIG.KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTI RAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEENAHMED 
RIYAJUDDIN ANSARI 
SOURAV SHARMA 



MS. SIMA RANt DEY 
MS. SWARNALATA GOSWAMI 
MAINUL H. BARBHUYAN 
MUKTI RAM LASKAR 
MISS BIN ITA BARUAH 
RAFICUL ISlAM (II) 
MISS KAMALA SINGHA 
MISS ANUPAMA ROY 
BISWAJIT CHAKRABORTY 
MD. RAFIKUL ISLAM (III) 
BINODAN TALUKDAR 
MISS MINERVA BARTHAKUR 
MISS NITU 1-IAWELIA 
RAHULBEZBARUAH 
ABU NASERUDDIN AHMED 
SUMIT DAS 
SANACHOWBA SINGHA 
YUNUSHAHMED 
MISS RITA DEVI 
N. ANIX SINGH 
BANDAN KR. KAR 
BIKRAM MALAKAR 
LALIT KR. MINDA 
MD.FAJLEY K.R. AHMED 
AMZAD HUSSAIN 
PHANINDRA KALITA 
JITEN PAYENG 
MS. KABERI DEKA 
PRADIPKR. KALITA(II) 

(6) 
SANTANUBORA 
KARABI KALITA 
MISS MAN IKA CHOUDHURY 
MISS RUMA DAS 
RAFIQUL ISLAM (IV) 
MASTER SHELIM 
MRS. SUNIITI KALITA 
PAD. NEKIBUDDIN AHMED 
RAJIB BORPUJARI 
DIGANTA BARMAN 
SAMIR DA 
ABDUL HASHEM KHANDAKER 

DRTILOK DASGUPTA 
ASHIM KUAMR BARUAH 
SANJAY SINGH 
PRATIM KR. CHAKRABORTY 
MOHD. INAM UDDIN 
NEELOTPALDEKA 
MS. RABINA SULTANA 
PARS WAJYOTI DAS NAIR 
MS. AYESHA SIDDIKA 
MS. BHARATI MUKHERJEE 
MS. MALABIKA P. GOGOI 
SRAVAN KR. TALUKDAR 
HIFZUL I. CHOUDHURY 
SUSHANTA DAS 
AMIT JALLAN 
STIAQUE ALAM 
RAJIB CHAKRAVORTY 

LASHMIN DIHINGIA 
RAKESH DUBEY 
DEVJYOTI CHOUDHURY 
PRIYANKU SUNDI 
SUBRATA NATH (II) 
MISS GITY IKALITA 
ROSHAN MALOO (JAIN) 
MS.ONTIMA SHARMA 
TAPAN ROY 
MOINUL HOQUE ANSARY 
MD. RAHMATALI (H) 
MISS MARY GOGOI 
IDRISH CHOUDHURY 
MS. MINAKSHI 
BHATTACHARJEE 
JYOTIRMOYPATOWARY 

SHEELADITYA 
MADNURYA MAHANTA 
MISS SHEHNAZ RASUL 
RASIDUL H(JSSAIN 
MISS ANJANA SINGHA 
MD. ABUBAKKAR SIDDIQUE 
ABDUL AWAL 
SOHEL ALIM 
JAHID M. A. CHOUDHURY 
MISS JULFIYA BEGUM 
MD. HOSNUL HOQUE 
TRIDIB BAIDYA 
SANTANU KR. SARKAR 

PRASANTA S. DEKA 
MS. BINTA SWARGIA, 
MISS SNIGDHA DAS 
ATANU GANGULY 
BI-IARGAV SARMA 
TALAT H. HAZARIKA 
DIPAYANDU1TA 
GRANASHYAM DAS 
NAYANJYOT1 MEDHI 
MS. MOON MOON LASKAR 
DIUP DEY 
MANOJ KR. SARMA 
MRS. JENNIFER ZAMAN 
GURV1NDER SINGH SODHI 
MD. G1ASH UDDIN 
MS. JULIANA RAHMAN 
M(JSTAKIM RAHMAN 
PRAF4JAL BORTHAKUR 
BIPUL KR. DAS 
ASHCIK KR. BORAH (2) 
MISS PALLAVI TALUKDAR 
INDRAJEET SHARMA 
SUKUMAR SARMA 
NAYAN JT. SARMA 
RITU BARNA DEKA 
MS. MOMITA BARAH 
MISS LI P1 KA DEVI 
RITUPAJ BISWAS 
MISS SEEMA CHAKRAVORTY 

Received from the executant, 	 will lead 	 7dAc cept 
satisfied and accepted 

Alvo!c!at ~'~ 6. 0~~) 
	

Advocate 	 Advocate 

	

And Accepted 
	

And Accepted 

	

Advocate 	 Advocate 

cPrintec[ and 'Pubtisfied by gauliati Jug/I Court (Bar 4ssociation, çuwaulati -781001 
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CENTRAL ADMINISTRATIV TRIBUNAL 	- 

PRINCIPAL. BENCH 

0. A. NO. 208/1997 

New Dc)li 	t.h 	thei 	day ol robrua y, ?00'i 

HON [31.E SHRI JUSTICE V.5.. AGGARWAL, CHAIRMAN 
HON BLE SHR S.A.SINGH, MEMBER (A) 

iri3,6t1I 
Shri J.R.Chobedar 
s/o late Shri Mohein Lal 
r/o61/12, Sector-1 
Pusripa V' har 
New 7  Delhi - 	10 017. 	. . : Applicant 

(By AdvoCate: Sh. G.D,Gupta, Senior Counsel with Sh. 
S.K. Gupta) 

Versus 

Union of India through 
The .ecretary to the Government of India 
Miiistry of Home Affairs 
North B.ock 

	

• 	Ne 	Delhi - 110 001. 

The Director General 
• 	Bo - der SecurIty Force 

Blocl< NCi. 3, C. 0.0. Complex 
todi Road 
New Delhi - 110 003. 

Deputy Dtroctc.r (Aomcun 

W:Yt: 	Pay & Accounts DIviIo, 
, Directorate General, 851: 

Bhawari 
Madancji r 
New Delhi, - 110 062. 	. . . Respondents 

	

• • 	(By Advocate: Sh. K.C.D.GanQWOni) 

• Justice VS. Aggarwal:-  - 

• 	. 	Fundamental 	Rule 9.( i  ) explains what 'i, 	meant 

by 	a 	cadre: 	It. iiea''. In eficjct tIto strtnLli 	of 	an 

estabi 1hmen t or service (later amended t••o inclLlde a' 

• 	part' of a service) sanctioned as a separate uril t. 

it 

2. 	Some of the relevant facts are that 

appellant Is working as a Jc'irit Assistant- Director 

(redesignated as Accounts Offic(--jr) in 	the Border 

Security Force) in the pay scale of Rs.2375-3500. 	The 

J.LuU!L 



.. 	. 	. 	. 	 . 	 ... 	... 	 A• . 	1 	 j\ 

Socurity Foroo L) 	PINI-ainAlitary ía, 	X 
tLtutory body estbujshed by the Bordsr Security 

. 	 - 	1968. They have framed Border Security j ! 
 

.: 	
Rules, 1969. • • Applicant is holdiflQ the post of (1Z 	 • 	. 	 . 

21,  
içt Assistant Director (Account5 Officer)and is a• 	• ;y 

?kL?•fI 	 #iVUjn employee ho1dirg • a civil • post. 	By the 
3 	

..; 	. 	. 	 . 	. 	 .  
resent. O.A. 	• he has ch8llenQed

,  

the ' inctioj On the kf1 	 •,• 	.. 	 . 	 S  :INS V$tW 
:Pac;of the respondents in not pres6ribing the Scab 
of 	for various posts 	like that of 	Senior 
AccOuntant . Junior Accounts 	Offider and Accounts 

., 	'öfic,r of Pay and ACCOUtS Divisionof the Border 

& 	 ... SecurIty 	Force(for shorttlio PAD of E3SF) at par with 

	

to 	
the scales of pay attac?ed to the Correspondjr)Q posts 	S  

Audit and 	Accounts Departrnerts of the : 	
'.- . 	

S 	 • 	 S 
: 	 S 	

Goverrimert of India, • Ho has further complained of 
WIWI J  

flaCtion on the part of the respondents in not S 	

S 	
.crea.tjnQ 807. of • posts In the PAD of BSF for being ; 

. the higher py scale on the Same lines as has 
451 	. 	 S 

done for the CorrospondjnQ posts in VarioUs other 

Pay ..Accounts•Departtneiis of the Government of India. 

S 	T t has boon poi i ted ou L thet t the f3ordo, 
: 

	

	 Sacur ty 	Focc 	w 	c 	(,rilj1 , 	Iid 	w Lii 	('Nini 	i'üiu 

1.12fl965 in order to safeguard the borders of the t: 	 . 	
S 	 S 	 • 

country 	
The Payments to the Officers of the force ; 	 Jp S ;: • • 	 • . 	 . 	 S 	 • 	 • 	

S were at 	
roller & Auditor that time made by the Compt r 	 SSS .. S S 	 . 	

S Gencral 	of India/Accountant 	Generals of Various 
Staths 	As for as payment to non-gazetted officers . 	' S 

	• 	S 	 S 

S••• 	and : PYfl1ents 	like 	the • continQent 	Payments 	were 
. 	OOflc,nod, 	t he 	sroln W 0 r ICI 	drawflfror: 	tho 	Cr tre 

. . Treauries by Presenting bills. 	Due to 	• 	of 

was fkt 

- 	--=- ==—= Civ il 

I 
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of the mobility Of the Border Security Force -Use

Ordwal of money from the treasury in such a situjtjon 
took 	

. lot of time which adversely affected the 

iTobtlity of the 'force 	In order to overcome this 
•....sittion, 	Spaate PAD of BSF'wasestablished w.e.f. 

1.7.1967., 	
-A copy of the order passd by the Ministry 

of Home. Affairs on 17.5,1967 establishing a 

centrali.sed Payment and Accounting Procedure in the 

Border Security Force is annexed at AnrIexureA_1. 

Aforesaid order, it i pointed out was I 
.d i 

consultation with the Comptroller and AudItor Gerier1 
:. 	

of Indja,and the Mtnistry of Finance. 

The newly created PAD of BSF was initially 

manned by the officers and staff of the Comtrol1er 

and Auditor General of India as also vat bus other 
................................ 

Security WN I 
Force.promnu1Qat(.d its own recruitment rules 

styled 	as Directorate General Border Security Force 
Recrutrnent. Rules, 	1974. 	The 	same were issued under 
proVjotc Article 	309 	of 	the Constitution of India 
and a copy thereof 	is annexed at Arriyii, 	A 

5 	Applicant 	has 	pldcod relidnre 	on pard 
H 	38 of the recommendations of the Fourth Central 

Pdy 

Comini'ssbon 	at .Annexure 	A5 which 	has 	inter 	alia, 
recommended as under 

38. 	We have Considered 	the matter. 
between 

There has all 	along been 	parity the 	staff 	in 	the 	IA & 	AD 	and • 	accounts staff 	of 	other 
whch 

& 
has been disturbed by 	restructiJ 
AD into two separate cadres 	ViZf 

ex 	tIf_ 17C 
* 	- .."....'-'.-----.--

... 	..-," ........ 

cAl .,,,.. 	•.-. 	•;...... . 	.. . . 	 -' - - 	 ________ 
-::- 	._ 	.................... 	......-................. 
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WF 

udt 	cadre 	a n d 	dcOOUntS 
estdbu1hUlent cadre and giving higher py 
scales to a mejor portion of staff on the 
aLdit,' side. The dudit and accounts 

4 fdinction 's are complementary to each other 
and are generally perforrried in miny 
government offices in 	art 	integi ated 
minner . which is 	necessary for their 
effective functioning. 	The, 	staff in 
these 	offices per for irt 	functions 	of 

• ihtérna.l check and audit suited to the 
• . requirernientS of each orgrrisatiOp which 

ro equally important. There is direct 
r.eóruitrnent in the scale of R.330-560in 
all the audit and accounts cadVes fhrough 
Staff Selection Cornrniion/RailWaY 
Recruitment 	Boards. 	from 	amongst 
university grdclucttes Weare therefore 
of the, view that there should be broad 
parity in the pay scales of the 5tctff in 
IA&A() and other accounts orgartisations. 
'Accordingly, we recommend that the posts 
in ' the pay scale of Rs.425-700 in the 

h:• 	? 	 . 	. 	 . 	... 	kc 	ri 	,c., ri orgamrsea 	acuuuiIi- 	u' v 	W7 /'/ 

the 	scale of 	Rs.1400-90.. 	In the 
Raiwa.yS, this will apply to the posts of 
.sJb-Iiead in both the ordinary and 
selection grades. We also recommend that 
this should be treated in future, as a 
'f:un'ctional grade requiring promotion as 
per nmcirmal procedure. The proposed scale 
of Rs.2000-3200 of Section Officer may 
also be treated as a functional grade. 
With the proposed scales ther ill be 
no selection grades for any of the postS. 
As hegards the number of posts in the 
• functional scales of Rs. 1400-260.0 arid 
Rs.2000-3200, we note that about 53 per 
cent of the total posts of junior/seni.or 

• auditor and 66 per cent of t h e total 
posts of ordinary and selection grade of 
Section Officer 1t n 1A11AD are III the 

respective hi hr scal es. 	Govornimmierit nay 
c'iwoide 	tci mitimnijer 	of r)ortt 	to 	:ii 	j'tl aocin.I 

In 	the 	scales of (1) 	Rs. 1400-2600 	arid 
(ii) Rs.2000-3200 in the other organised 
accounts cadres taking this factor into 
consideration. 	All other accounts posts 

• 	may be given the scales recommended in 
chapter 8. 

Based on the aforesaid roomrrmendationS of the Fourth 

Central ' Pay Commission,, the pay scales of the PAD, of BSF 

and ' o't,hør orgetnised account ts doper truants were revised as 

under • _,__/(9 

I,  

1. 

• • 
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, 	• s• ••' 

. 	
:..,., 

Q 

• 	',' 	/ 

"11  

m' 

•• 



• -• 	 - I 	 — 

::  

IpZ 

 • •. 	• 	• 	

c 

	

) 	4 ? 

	

I 	* 	} 	 t S 

r 

	

4 I 	

JcM_.i.LL J.u1 

	

.• 	• 	. .- 	

.••w 	:•(
0)  

	

* 	

(P%D BSI OTh(R ORAflIS0 P0 SF 
	O1)R 0RG1SE0 

	

) 	
•' 	

pfl 	
DEPII 

	

, 	
c: 	DS,50*101° 	

Rs,9S0-10lOt0 	
SktS C0U 	

SE S C0UH 0' 

" 	••'• 	
'': • 	E0.1S.ISOD 	•, 	' 

	

•'•• 	, 	• 	• 	

CO, 

	

C 

	

• 	 •' 	: 	'•'•.• Rv 	
Rs.00.9060 	

Rs)oo9o)56OU 	
S 	 U 

	

SkE 	 '' 	Rs,1tO0306° 0 	 - 

, 	
CCOI) ED 0 	

0 	

0 100 

	

' 	, . 	• 

	 FOR 	pOS1S 

so, 	gi00.0-)EO 0 	
• os,o0.0)800.E8- 5 ( 	

S C0(U 	
g,)Q00600 

• 	: 	• 	:': • ccout 	
).j9O0 	

60 	A 
0 23Q0.E8 

	

- 	• ? 
	' • 	'• 	, 	

• 	• 	

1600 	Z0 	poS)S 

p 

	

l 	' 	' '' '1 • 	
'4' ' 	R.CC1S R$,0060 	

&s,)60
0 SAME 	S C0(H 

)6 

	

• 	: 	
' • ' 	•'• OFI10ER 	ED 	

i-)900 	• • 

 

	

i' 	

0R 0t P0SS 
)5-190   

	

• 	• 	" 	•• 	•• 	'•.•"• 	

Rs.00O60l9DO 

	

" 	
/t•• 	

ED iS 3l0 

	

* 	 •I, 1 	'•' 	

OR 80% pOS1S III  

	

• 	• — ' 	' 	• 	 •S 	 EB 100 3 °0 • 	

0s GRkOE 

	

' 	•' 

	

i 	t 	 • 	. 	CC0UNtS 	,tl-1l00 	
C0(U 	' 

	

.• I ' 	 •' 	 • • •
•:•' • ' 	 • 	

fltR 	E0000 	
i00-300 

	

! 	
$:' 	 • 

	

', I 	

R flOD 1 	tODD 

	

• 	
'iè'•• 	• 	 • 

	

•• 	: 	
' • 	

: 	

100 BD 	p05S III  

	

t 	
IX?

SR 	Os Gg0E 

•& 	( 	
) ' 	

1I 	0) 09t 

- 

1 s oo s 	o oo 	o 	o toso is 	o oo 	o 

	

' 	• 	' 	. 	• 	:' 	 • 

	

• 	' 	:* 	•• 	• 	
3D. 	

O%,0OO)O6000 	
Os, 

	FO R 10 pOSTS 

	

, 	' 	• 	 • 	CCOU1 

	

' 	: 	 • 

	

••• 	i 	
L*:'; • 	

SR. 	

Rs,DOO_0-DOOO FOR DD pOSS 

	

•• 	• 	' 	

CC0UO1H1' 

	

• 	:,' 	c 	: 	: 	''•° 3D. 	Ds,OO 	

OR lOt p0sS 

CCOUm 	
•' 	

coo oOl poS)S 

OFF1CO

o  

	

• 	' 	• '' 	
, 	CC0UOS 	

• 	,O115°0 	
FOR tOl pOS)S 

	

- 	
• 	 OFFICIO 	

o.0000fl"°° FOR 001 pollS 

' 	 • 	

RA0E 

of the app11Cflt 	
s that 

I5tr 

pertd 	
to the upQradd 
	

cer In 

tt0 of 606 post$ 

0ff 	

Jun0r 

	

D1rECt0 	
(ACCOUnt5AO 	

the

on 

PAD of 6SF. 	
A repro 	

t&tlQfl 

MI r% 

, that beh1f 	
ere 

	

• 	 , 	 • 	

submItted bY the 	
° the 	Y.,. 

14 

	

low

• 	1 	• ••••' 

- 

	

tb 	 ' ' 	 .- 



I 

	

pf4 	''h 
(6) 

on 30 8 1995 vide Arinexure A-13 	SinC'O 

àthorandum did not cortain any reasons a further 

esèntattOr had been made. 	
It was rejected. on 

rep 
The rejection had been supported by the 

6.9. 1995.

following reasnIs:. 

With 	reference 	to 	his 

appliction 	dated 	30.8.1,995, 	Shri 

,J.R.Chobdar 	'JAD (AccOfltS) is informed 
that, Ministry of Finance did not agree 
to our proposal as they held that 8SF 

	

S 	c''. ••' 	 AcCoUr)tS 	Cadre ' is 	not on 	organised 

• :' 	

Accounts serVtce. 	 . 

7 	
On earlier occasion, when this matter conic up 

before 	this:' Tribunal on 	6.12.2000, 	the 	present 

a pplication was dilowed 	It was directed 

f9 

it 

If 	one has 	regard to 	the 

aforesaid decisions cited by Shri Gupta, 
we find that the applicant has made good 
his claim,' contained in the 'OA. In the 
circuthstonces, the .mpugned Memorandum of 
50 . 8.1995'at'Anr8xure A-13, Memoranduffi of 
6.9.1995 at Annexure •A-15 as also 
Memorandum of 7.12.1995 at Annexuro A-17 
are. quashed 'and sot aside. We further 
hold that the poy scales or the various 
post n the 'AU) cj'U U)5f rim 1 1 ahi e t.r.' hc 

rcvied 	and 	brougil t 	ori 	par 	W.I. tim 	limo 

scales of other organised Audit and 
AccOUntS services under the Government of 
India. Respondents are accordingly 
directed to upgrade 80 posts in PAD of 
8SF: on 1 nes with the Controller General 
of Defence ACCOUntS (CGDA) cadre etc. 

is. 	Based' on 	the 	aforesaid 

directions, respondentS will consider the 
claiii of the applicant for g r a n t of 
higher pay scale to 80% of the posts in 
the PAD of 8SF provided he is found 
olIgiblO. In case he is found eligible 
for being placod in the uu of time postS, 

hei ,  will be entitled to a ll conSeCfuOnItim 

benefits with effEict from l.4. 1987. 

16. 	present 	OA 	in 	the 

cirhumstaflces is allowed in the aforesaid 

te'tmmS. 	
Aforesaid directions shall 

complied with by the respondents within 
pdriod of six months from the date 	

14' 

	

this order. 	No costs. 

p 

If 

V 
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• :k:I.',: .  
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I;..  

8.1 	Against the said order, the Union of India 
4 	1 

' a n d Others preferred Civil Writ Petition No 	5599/001 

The Delhi High Court had set aside the order of this 

Tribunal and the matter was remanded holding. 

fI 	lt 

	

'17. 	In a vital issue of this 
nature )  the learned Tribunal was 
obligated to take into consideration the 
materials brought on record of the 
parties to the us but also arrive at a 
defi nte finding as to whether the Pay 
and Accounts Division of BSF is art 
organized cadre or even under CAD or 
CGOA. ,.This court in exercise of its 
jurisdiction under Article 226 of the 
Constitution of India only exercises the 
power of judicial review. All 
contentions relating to 	the 	service 
dispute must necessarily be addressed by 
the 	Tribunal 	Itself at 	the 	first 
instance. Only in some rare cases where 
a grave', injustice may be caused and in 
some cases having regard to the interest 
of justice, this court may determine such 
questions at the first instance. 
Furthermore, 	aS 	notice hereinbefore, 
before us, 	the learned counsel for the 
parties, referred to various documents 
hich 	the learned 	Tribunal had 	no 
occasion, to consider at alL 	We have 
purposely not referred thereto so that it 
may not be considered to be a conscious 

IM 	 decision on our part either way. 
1 kJt' 	" 

	

18. 	In this view of the matter, 
we are of the opinion that the matter 
should be considered afresh by the 
learned Tribunal. 

9.' 	It is 	in this backdrop that 	the whole 

controversy has b e e n re-argued basically or the 

question as to whether Pay and Accounts Division of 

the Border Security Fotre is n organised cadie or 

evor under CAD or CGDA. 

4 	 10 	On behcilf of the respondents, plea Wd> 
4 	 ....... 

1" 	 raised that 'the claim of the applicant is barred by 

time. 	We have already in the preceding paragraphs 

etawrMIAMf 
' 	• 

d 	tc-the facts 	that the applicnt'. had 

. 	 .... 	 .; 	 . 

•' •4 	.' 	. 1 	4.. 	 . 	. 	 . 

I 
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I 	

repi Er&rt&d 	The reprosenttio had been 	i ej(tcted 
vtde Mernorandui of 30. 8.  1995 followed by another 

Memorandum of 6 9 1 995.The present application has 

	

.; 	. 
. been 	.ffled. on 6.12.1996. 	But the question of 

	

. 	
limitation wi11 not arise because drawing of salary Is 

I  
" 	a Continuous cause. 	Even If a lIttlerrioro than one 

. 	 . 	 . 	 . 

year expIred -from the rejection of the representatIon 

	

. 	 the 	
irrears if ny Can be cjlven for a perIod of one .:: 

yedr before filIng o 	the application 	In this 

	

1ItII' 	reQard 1  we are supported by the decisIon in the case 

	

. 	 . 

•of 	 v. 	
1995(5) SCC 

628 

	

. 	
. 	 : 	 • 3 

11. 	Reverting back totha controversy before 

us, 	
at this stage, it is rolevnt to mention that T 

respondents in the counter pleaded that in the. audit 

stream of India Audit and Accounts Dopart(nont, the 

posts have been pleiced in the following grades, 

	

I 	 namely: r 

	

I 	
S 

S 	

In audit stream of India Audit 
a n d Account5 Dopartmcnt, the posts have 
been 	placec•J in the foll(Dwing Ureidos vide thei 	No.A/ 7016 /z/92/MFcGA/GFB/357 dated 

	

1 	 31.3. 1993. 

• 	Pay 	find 	Accounts 	Officer 
(functional promotiona) grade: 

Pay and Accounts Officer RS.2.200-75_2800E3 	S 

	

(funlctlQnal promot1oral) 	 130-4000 	80 

Pay and Accounts Officer Rs.2375_75_3200_EB 
I 	

-1 00-3500 	20Z 

Asstt. Accounts Officer Rs.2000-320,O 80 
4 Stjon Officer 	 Rs 1640-z900 	 20/ 
5. Sr. ,ud1 tar Ps.. I4QO-7g 

6 Audi tOr 	 Ps 1200-2040 

C 	 ' 	 (
,I 
id 

.A ) 
41 4 - S  

	

-S' 	
SS• 	 •.S 	 S 	 S 

9 	1 
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• 

Whereas 	in Pay and Accounts 
we have following 

Border 	Security 	Force, posts:- 

I 	JAD now, ACCOUntS Officer ,  2 	3A0 Rs 	2375-353Q 
3 	Sr 	AccoUntant 
4 

Rs 	164O-9QQ 
Rs 	1403-z0o Jr 	Accountant Rs 	1200-2040 

5 	It would 	thus be seer 	from and 	A(COUfltS 	Division 
the above that in 	Pay 

of Border grade 	of 	Pay 	arid 	Accounts 
Security 	Forco 	the 
Officer 	(Functional 

• 

PromOtOnal 	grade) 	In 	the pay scale, of Rs. 2200-4000 	is not 	available The post of MO in 	the 	ay scale 	of Rs , 2000-3200 	1s 	not available, 	It 	is 
• the 	py' scale 	of Sr. 	•Acctt. which 

also adddd that 
is 	of 	Rs.1400-2330, ts._:conparattvely 	a 	lower 	Scale 	that 	of 	Sr. Auditor L 	prevalent 	n Audit & Account;of Constituted service whjch 	run 	from 	Rs. 1400-2600. grade of Section Officor/JAO in Promotion in 	the 

the Cadrs 	are"bang 	m a d e 	af tAr 
organised Accounts 

where as 
.uooro1nate 

Acoon;ts' 	Div.j.tori 	.Boror 	Seourity 	Force exist, 	which 	is it doos 	not a major 	qualification 	for Accountants 	in Organised Accounts qualified 
Cadre. AcOouhts 	Oiviion Border Security Force 

In 	Pay 	and 
it 	is Selection eurn fitness made by 

-•-•.-•---._-•--------•-•------_.-----------__. 

2 	Though 	Fundamental 	Rules as 	already 
referred 	to 	above 	deine 	'cadre 	but during 	the 
cours 	of\ 	submissions 	neither of 	the counsel 	had 
brought 	to 	our 	rotcE, 	any 	spocific or 	precise 
definjton5 	as 	to what 	is 	meant 	by 	'organisod cadreo 

In the additional affidavit filed on behalf of the 

respondents 	the respondents plead that 'organised 

cadr 	has the following attributes: 

"a, The service has all the standard 
grades of pay, vii., •Rs.8300-13500 
RS.10000-700 	and 	RS.12000-16500 
etc. 

b. 	5Oz of ,  the 	Officers 	e 	through 
direct rocruitrnent. 

C. All posts upto t h e pay scale of 
Rs. 18430-22400 are 	filled through • 	prorriotion from within the cadre. 

• 	d. 	The highest post in cadre. is above:;' 
the pay scale of Rs. 18403-22403.' 

• 	
Ii1 

,• .,• 
, 

- 

'••.,.O 

!I 1i:' 

______________ 	 •,,, 
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13, It appears 	
these att.rib0te 	

are being 

menti0n 	
and taefl from the cadle 	

flag Cflt o GrOUP 

A Central 
Service issued by the Goverflmt of 

InUi 

	

persOflflel Public Grie nCC and pensiofli 
	- 

and under, the eadlng it has been mentioned 
	I  

The expreSsiOfl organised GrOUP 

A 	
Civil Cadre moans a dadr.0 which has 

aU the f0llOwlng attributoàl namOiY 

(1) the highest cadre poat' 	
not beloW 

the level o Bs,5906700 (ii) it has all 

the 	standard 	gradeBi 	namelY' 

R82200400°1 Rs.3000_45°°' Rs.3700_50/ 
s 4500_5700 and Rs 59006700 (iii) at 
leaSt 50% of Lhe vaoaflo 108 

n the Junior 

Time Saab (Ra 22004000) are required to 
be by direct recruitment and (iv) 
all vaoanoi°5 above the Junior TImO Scale 
and upto the Senior AdminLSttiV0 Grade 

	

(RS.5900_6700) 
are filled b 	promotlofl 

from the nect lower grade 

14. 	
abundahitly clear from the aore5aid 

that 	

pertainS 
the' said attribut0 

to Group 

5ervice/Cadr 	
The applicant does not belong to Group 

SerV ice/Cadre and, 	
th6ref0r, 	

the respofldcflt5 

S 	 cannOt take adVaflt° of the same- 

15. 	
lsO, on bchal of 

OtherWise a 	
roSP0ICflt3 

S .  

though strCB 	
was laid pertai 	

to 0 ertalfl scaleS 

which are 	
ot avail° in 	

of the BSF, 	
in our 

opinion will not tank 	
to hold that jn 

organi the 
absence of the same it was ceased to be an  

cadre. 	ir certain scales are 	
issjflg that.0 not 

take the tait of r 	

and therefore, 
the organised cadre, 

t1cul 	
plea has simplY to be 

this par 	

statcd to be 

• - 	. 	rjoot 
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t 	b 	On 	beh1f of the respondents, 	it was 
12, 

further urged that passing of the Subordirite Accounts 
tW r4j 

Service (SAS) exin1naton is rlecossdt y in art organised 
wr 

cidre. .I n the present ote, 	it is by way 	of 	: 
.. 	 . 

promotor 	We have no hestttion in rejctinq the 

sa.d p),ea becduse the question to be corsidered is if 

It t 	en organised cdro or not 	The minrier.nd 
Er . 	 S  • 	 • 	 • 	 . 	

-5--- 	 , 	
S 

method"of'.pronot1on has nothing to do with a cadre 
y - 	

-5------- 

.bengor 	1tsedOrnOt: 	If it has other triits that  
S 	 •. 	. •• 	 ... . 	S 	. 

c 
	is a caire coInprisnQ of reasorb1e number of 

persons, they have specific rules in this regard a n d 

there is no othor factor which prompts one to conclude 

that it is an urorganisd cadre. We must hold that it 

is an :organised cadre. 

17. 	As rogar ds 	t h e contention about the 

percentage of deputation post in the post of Accounts 

Officer, we were informed that the same has been 

reduced from 66.67% to 33.33%. 	The deputation in 

' 	respect of the post of 3unior Accounts Officer and 

• :: 	Senior Accountant has been kept 	as only as an 

• alternative method, I .0. the method of deputation is 

to be. rs.or ted when the post cannot be filled by 

promotion. More than 506 posts in the entry grade are 

filled through direct recruitment. This shows that 
S . 

there is a regular hierarchy starting from lowest post 

of Clerk to Financial Adviser in PAD.of BSF, 

18. 	Similar question had been gone into by 

Tc..- 	. 	the Delhi High Court in the case of TN,Neterejan 
: 

V. 	jioJjjj.a 	Q 	in C. W.P.No. 176/1979 

; 	.••• 	e'd.3.9.1980. 	The Delhi High Court whil 	oin1r o 
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the sod controversy, when a similar argument had beer 

advanCed held it to be an oganised cadre and the 

findinQS read 

	

M. 	A. B. Saharyc, 	the learned 

coun-,, ej for the petitiOflerss took great 
pains, in going through the report of the 
,Third Pay Commission as contained in 
Chapter 8. The only reason contained in 
• the 'tmpugfled orders for the non 
admiSSibitY of the special pay to the 
petitioners is that they do not belong to 
"organised service Group A. The counsel. 
urges that there is no warrant for the 

	

respondentS 	to. 	so 	construe 	the 

	

rcommefld8ti0 	of 	the 	Third 	Pay 

ComtniSSi0t as also the orders of the 
Government contained in the resolutionI 

sanction of the 
dated May 1, 197L1 and the  
president contained in the memorandum 
dated August 20, 1975. The contention is 
that there is no basis to restrict the 
grant of the special pay only to those 
officers belonging to the Military. 

 

	

ngineOrin 	
Service5 co1nprisinQ of three 

brancheS namely: E
ng ineerIn Cadre, 

Surveyor of Work Cadre' and ArchitectS 

Cadre. 

	

The 	first 	question 	for 

determinatIon tswhether the service to 
which the pettttOne belong has been 
regularlY constituted as Class I Sorviqe. 
By notiftcatiohl dated November 21, 1969, 
published in the Official Gazette on 
December 6, 1969, the president In 
exercise of the powers conferred by the 
provisO to Art. 309 of the Constitution. 

made rules re gulating the methods of 
recruitmen1t to Class I and Class ii posts Services. 
in the Military EngineerinQ  
The 	rules are 	called the 	Military 

Engine0rQ 	Service 	(AdminiStrati 

Cadre) RecrUitb0nt RuleS, 1969 ..... 

• N • 	''.' 
:':. 	•;. 	 • 

ArtiCle 309 provides • for the 

enactment 	of rules 	and 	regulatI0 

to 	the 	recruitment 	and 
relating  
conditions of Govt. 	Servants. 	In regard 

to the Contral Services, the authority is 
given to the Central Leg1SlatUr 	

under 

the prOVISO rules can be made by the 

Presdeflt with 
reQard to the Central 

Services, 	
it is not obligatory to make 

rules of reCruit1int before a service is 
00stitUt0d and the postS filled. 	

But 

the framing of the rules does suggest th''' 

const1tutbon 	of a 	service and 	th.d,T'T 

crati0 	of a cadre. 	The channel ', d 

promotion from the lower grade to 
1 the 

/ 	

• 

I 
c t 	-" 
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high1 	
grade provided in the Rocruitiijer i t Rules ts 	

weighty circumstance in favour 
of holding the regular constitution of a 

'Cadre meanthe S9th of the 
sery  

sanctioned as a separate unit 
- 

19 	In the absence of any other decjcjon to  
the controversy,in the hlerarc1y' as it is In force 

yt i 

after tne decion of the Suprenie Court in the case of 

V 	QnQf Igj 	 1997 SCC 
( L&S)577, 	we must f011 Ow the said Judgoment 
Therefore 	

it must be held that the applicant belongs 
to an organis6d cadre. 

The only other controversy thereafte.'j5 

to 'whether the app1jc6rt is entitled to equal pay 

on the princip 	of equal IThy for equa) work 7 

This question had been decided by this 

Tr1bura.1The said findings have not been set aide 

by the Delhi High Court. We deem it unnecessary to go 

• into he same again because of the above said facts. 

For puroses 'f Continuation of the matter, we take 

OPPortuity to reproduce the some of t h e precedents 
quot In the earUor order. In the cCSo of 

• 	
, 	1 902 (1) S L R 756, 

the Suprem.? court hold: 

6. 	The Counter_affidavit does 
ot explain how the case of the drivers 

in the police force is difererit from 
that of the drivers In other doartme,ts 
and what special factbrs weighed in 
'fixing a lower scale of pay . for th

.
em. 

APparently in the . view of the 
respondents 	th 	circumstances 	that • 	peron 	belong to different departments. 

	

f 
the Government is itelf a Sufficient 	\ 

different sclos 
identity their powers, 	 dutje 	and  

- 	i
.,) 

IN 

ME
• - 	

- 1 	ci 	- 
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esponsibJ.UtL0S. 	We cannot accept this  

vtew. 	If 	this view is 	to be stretched to 

its logical 	conclusion, 	the scales of 	pay 

of 	officers 	of 	the same 	rank 	in 	the 
from 0  

Government 	of 	India 	may 	vary 

• department 	to 	departiflent 	notW.thstanding 

that 	their 	powers, 	duties 	and 

	

identical. 	We 
responsibilities 	are 

that 	equation 	of 	posts 	and 
concede 

• 	equation of 	pay are matters 	primarilY 
	for 

the 	Executive 	Government 	and 	expert 

bodies 	like 	the Pay Commission and 	not 
that for Courts but wemusthaStent0 say 

ings 

1 •  irm Okthe 	mtto/ / 1betreated 
rpiV 	 th 

;ofthM 
o 1 df'erent 	depar tmen tsOfc.0U150,'if 

the officerS.,0f 
•dtssimilar 
•dutsTfld 	

poSt 
may rôE/ 0  Olt them vary, 	s.Fch_OfficerS 

yj ear. to 	comnplatr..O j,;.dt$mar 
mrebecaU50 the posts are of the same 

• 	ran0and the nomenclature is the same. 1  

9. 	There 	cannot 	be 	the 

slightest 	doubt that the drivers 	in 	the 

Delhi 	Police 	Force 	perforTn 	the 	same 
in 

• functions 	and duties as other 	drivers 

service 	of 	the Delhi 	Administration 	
and 

the Central 	Government. 	If any 	thing, 	by 
the 

reason 	of 	their 	investiture 	with 
a 

powers, 	functions 	and privileges 	of 

police 	officer, 	their 	duties 	and 
In 

re sponsibilitiES 	are 	more arduous. 

answer 	to 	the allegatiOn 	in 	the 	petitiOrm 

that 	the 	dr Iver -cons tables of 	the 	
Delhi 

Police 	Force 	perform 	no 	less 	arduous 
Nj, S  

duties 	than 	drivers 	in other 	
dopar tmontS, 

in 
it 	was 	admitted by 	the 	respondents 

their 	counter 	that 	the duties 	of 	the 

driver 	constables 	of the 	Delhi 	Police 

0 Force 	wore 	onerous. 	What 	then 	is 	the 
lower 	scale 	of 

reason 	for 	qvinQ them a 

	

There 	is 	none. 	Th.e 
pay 	than 	others? 
oly 	answer 	of 	the respondents is 	that 
n  
the drivers of 	the Delhi 	Police Force and to 	different 

• 	 0 the 	other 	drivers belong 

	

that the 	principle 	of 
departments 	and 
equal 	pay 	for 	equal 	work 	is 	not 	a 

principle 	which 	the Courts WC 	recognise 
the 

• 0 	 0 • and 	act 	upon. 	Wd have shown 	that 
The clarification is 

jnswer 	is 	unsound. 
0 	

•. 	
• 

irrational. 	We, 	therefOre 	allow 	the 
0 	 • 	

• 

Writ 	petition and direc-t the respondents 

to fix 	the scale of p.iy of 	
the petitioner 

• 	 ., 	 -c 

0 •• 	•• 	• and 	the 	drivor_coflStaDi 	u.,.i. 

••••••• 	0 	 Police 	Force at least on a 	that 

0 	
of the drivers of the Rai)55t 0 fl 

- 	Force. 	The scale of 

0 
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effective from 1st January, 	1973, 	the 
date from which the recommendations of 
the Pay Commission were given effect. 

22 
; 

It goes without sytng thet the officers 

working in PAD of 8SF are doing eual work as that of 

officers'of other Account. Departments. Therefore, the 

cited decision is very much applicable. 

• 23. 	Similarly in the cas,e of pheawgn Dasn 

Qtfl.L1i v. 	t1cxo_pthers, AIR 1987 Sc; 

2049, th$ Supreme Court held: 

.11. 	With 	-egar 	to .... the 	next 
contention 	vii. 	that 	the mode 	of 
recruitment of the petitioners is 
different from the mode of recruitment of 
respondents 2 to 6, we are afraid it is 
altogether without substance. The 
contention 	has been 	raised in 	the 
following terms (para, i(d) of the 
Counter-affidavit dated 6. .1986 filed on 
behalf of respondents 1 to 13)>- 

"It is absolutely incorrect that 
• 	 the petitioners are similarly placod as 

the employees under the Social Eduotlon 
Scheme 	as alleged. 	The latter are 
whole-time employees selected 	by the 
subordinate 	services 	Selection Board 

' 	after competing with candidates from any 
part of the country. 	In the case of 
petitioners, 	normally the selection at 

• 	best is . limited to the candidates from 
the cluster of a fc-w villages only. 	The 
contention made by the Petitioners has no 

• 	justifiable basis. 	(Emphasis added). 

We need not enter into the merits 
of the respective modes of selection. 
Assuming that the selection of the 

. . . 	. 	petitioners has been 	limited to the 
cluster of a few villages, whereas 
respondents 2 to 6 were' selected. "by 
another mode wherein they 'had. ftcd, 
competition from candidates from allover 
the country, we need no t m  r e x a ino,t.the. 
merits of these modes for ho' voryood 

• 	reason that once the natur: . andfUflCtionS 
and 	the work are 	not shown to be 
dissimilar the fact that the recruitment 
was made in one way or the other • 'would 

.. . 	• ' 	".' 	hardly be relevant from the'poino.,yieW 
of 	equal pay for equal work - octrno 
It was open to the State to 	ot tç " 

I 

'.' L' 	• • 	 , 	 ' 	 -..---- ........ I 
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I. 

SOlectjon process whereat candidates from 
over the Country might have comped if they so desired 	If however they • 	dOlibeiatei chose  the 	 to limit the selection 	 :4 Villages

of 	
Candidates fro0 a Cluster of a few 

from 
it 	ifl 	ea not bsolvethO State • 	 treating such 	Candidates in a discriminatory manner of  the 501 	 to the disadvantage 0c tees Once they are 8ppoin ted provided the work done by the cndjdates • so 

 selected Is similar in nature. 	it Was pe.shaps Considered advantag 
uitment 	 05 to ma ke 	

c 
recr 	

from the Clus ter of a few • villages for the p 
Education S 	 urposes of the Adult 
appdin0hj0 because the Supervisors from that area would know the 

	

Poplo of that area more intimatelynd 
	 '.' would be in a better •PQsitjor to persuade .them to take advantage of the Adult 

Education Scheme in order
. 	to make it a Success So also it was perhaps 

Conider8d desirable to take recourse to 
thIs mode of recruitment of Candidates 
because candidates from other parts of 
the. CoUntry would have found it 
Inconvenient and onerous to seek 
em loytne,lt in such a Schonio whore they 
Would have to work eltuongst totpl :trange,. s  and it would have Fade it difficult for thoin to discharge their 
funótions of Persuading the Villagers to 
avail of the Adult Education Schoç,,e on 
account of that factor. So also they 
might not have been tempted to compote 
for those Posts In view of the fact that 
the Scheme itself was for an uncertaih 
duration and could have been discontinued at any time 
as 	

. 	Be that as it may a  so long the POtitloners are doing work which is 
 sImilar to tho work perfor,i)Ed by 

rospondents 2 to 6 from the standpoint of 
'equal Work for equal pay' doctrine the 
POtitioners can,ot be discrimina again 	in recrd to pay 'SCO1O. 	

ted 
equal work 	i 	put in 	 Whotl,o,' 

 by a candidate Selected by a process whereat candidates 
from al Parts of the country could have 	 V. 
competed or Whether they are selected b' 
a proCess whore. candidates 'from only a 
cluster of a few villages :;,could' ha completed 	(competed) 	 ve, 

:is....aitQQQth or . irrelevant 	and immaterial 	th''' purposes of the aPPlicability of  
work for equal pay' doctrine.. A '.typist 
doing similar work as another 'typist. 	 • _canflot be denied equal pay-on, the' ground 
that the process f was 
different inasmuch as  ulti(iatexy the wor'k' ... ,. done is similar and there is no ro,t'ional' 
ground to refuse equa' pay • for,' equal Work. 	, It 	

is quite POssjbl0 that'f' he,....... 

	

had to compete With candidates from all 
	,. over the country, he might or 

sli". •"...: 

fi 

:c 
I' 

1• 
..r, , .. , .. .. _ 
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have 	beri s),(-.ted. 	I t would be 	&ier 
from 	hrn 	to 	:)P 	E1c-'c;ted 	w)Ieirl 	the 
selection Is 1iinod to a cluctor of a 

i*4t4i few vtlçjes That 1owjvpr As c1ltøEtther 
a thfferert matter,it is possible that 
he rnjht not have been se'ected at all if 
hO had to compete against candidates from 

.: . all . over, the country. But once he Is 
selected, whether he is selected by one 
process or the other, ho cannot be denied 
equal pay for oqu1 work without 
volatinQ the said doctrine 	This plea 

. .. . . ., .. . raised by the respondents-State must also 
fell. 

aA M+Yr 

	

3.. 	Lastly we have to deal with 
the contention that the Scheme is a 
temporary Scheme and the posts are 
'sarictioned on an year to year basis 

• havinQ regard to the temporary nature of 
the Scheme. We are unable to comprehend 
how this factor can 	be invoked for 
violating 	equal pay for equal work 
doctrine. 	Whether appointments are for 
temporary periods and the Schemes are 

• temporary in nature is irrelevant once it 
is shown that the nature of the duties 
an.d functions discharged and the work 
done is similar and the doctrine of 
equal pay for equal work is attracted. 

As regards the effect of the breaks given 
at the end of every six rrionths we will 

S  deal with this aspect shortly hereafter, 
That however is no ground for refusing 
the equal pay for equal work doctrine. 
Be it realized that we are concerned with 
the equal work for equal pay doctrine 
on).',' within 	the parcimeters of the four 
grounds and the fact situation discussed 
hereinabove, 	we are riot. called upon, and 

. 5 . 	 : have no need or occasion to consider 
• the . ppl icabi ii ty or otherwise of the 

said doctrine outside these .paraineters. 
F o r instance we are not required to 
express any opinion in the context of 
oniploymen t of s mu I ar nature under 
different employers, 	or 	in different 
cadres 	under 	the 	same or di.fferorut 
employers. 	Nor are we concerned with 
questions required to be dealt with by 

• 

	

	 authorities like the Pay Commissions such 
as equation of cadi as of determination of 

	

• 	
. 	 arit.y-differential between 	different 

• 	 cadres or making assessment of work loads 
• or qualitative differential 	based on 

relevant considerations and such other 
matters 	We are concerned In the present 
matter 	with employees of 	the 	same 
employer doing same work of tame nature 
dscharged 	in 	the saurue dopcirtrruont 	but 

S 	•.. appointed on a temporary basis instead of 

	

S 	 . . • 	in . a 	regular cadre on a roular 	basis. 
W6 have therefore decided the questions 

., 

.•••• 	 •'... 
1 

2 
— -'' --- 

1itc 	-. ._J 
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\f 	 I 	sed befog 8 us ri the backdroP of fact 	 ' 

c' 	\ 	
Ot: 	he 	pr$SCflt 	 Or 	the 	other 	-. 

drnersOrS o f the doctrine we remii 

: 	 t)ent as there c rio teed oi ocoatslofl to 

spe&< 

24 These decsoS nearly stiow that 

of 	equ 	PY for equ€I wu' < 	. s vet y much pp1totb1e 

; 

the f3Cts of the present case. 	 . 

MV 
r1r1 & 	; . 	 . 	 . 	 . S 
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rd;ik 	be: 	jdffResponder)ts 't shO1t1( 	consider 	th 

v • •' 	 . 	
. 	 . , 

	

for Q rrtt of htQher, , p 	scale.  
UP 

. 	 ' 	 '• 	 . 	 . Of/\BO%fe posts 1  subjeCt to eltbUt 	with 

oonsuont81btefits 	It is dit çtcid thut 	the 

J 
471, 	 piefeieb1Y wtht 	bix' 	 L 

'of recel pt 	 ti'f ed cop o I I 
tjfo er 	t 
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IN THLT HIGI-! COUIRT Qj: DELj; AT NEW DELHI 

(Extra Ordinary Original Civil JuriSict) 
	- 

L6 WRIT PETITION (CIVIL) NO 	
OF 2004 

 

 

In 11(4 Oint, 

1 Union of IOdia 
Through Its Secretary,  
Ministry of Home Affairs 
North Bloc) 
New DelhI. 1 .1 0001 

2. The Director Geneiaj Border Secijrit, Force Block No 10, C.G 	
COfflpIç LodiI Rood 

Ne Delhi. 110003 

3 The Deputy D!recjor ( ACo 
Pay & Accounts D:v011 Lfrils) 

Directorate General 
Border Security Force 
Pushp1 13/iawan 
Madan0ir,  
New Delhi  

VEISU; 
S/in J. k Chobear 
Sor, of LCIC•Moha La! 

0167/12 
Sector.i Pushp Vihar 
New Delhi. 110002 

i-Jyt, Va 

ir Judjci1 
court o4 
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Delhi dated October 6 2004 	/ 
ru to 

(1 	
() 

Petilloners 
1)prtM 	
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fN THE HIGij COURT OF DELHL AT NEW DELI-fl 

Judjjj 
mirt c -4  1fl4 

Date or decis0 	January 25, 2005 

j 

 

Union of ,  India and Others 	 .
PcU ti onCi Nm t'h 	r. San Jrcv Sa chdc:va WIth Ms. Priya P ui-I, Mr. Vfl) Ii a v Sri vas tov and Mr. i ohi Ad V0C es 

vs. 
$ Shj LR.Cilohedar ......

RCSp0:]dc n : N ro:g N In pe io ii, 
CORAM 

1710NF3 	MR,Jusjict. VJ.IIN1)J .1i\JN HQN13L1r MRJUSj'jc 	INGJ-j 

I. Whc1* iepollcj's ol Locaj papers may be a1Iow 	(0 Sec We judgment? 	

/ To be :eIci'cd to he 

 

Whe (her the judg01011 slm on Id be 'por(cd it: the 

1. 	ThIs 	
petfo has been p1fCjd 	 the 

 

	

order PaSeU by Lht Ce1AdrnjrjjSLr
~LUvC THbujiaj 	The resporjdenj Is Working as Join L AssS,s(a nL 	nc(:s1Jna( ed 

o.2065.072004 
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as Accounts Officer I ri I le Border Securi Lv 1orcc(for sliorl 

In the ay scale ol s.2375-3500. This case has a heqUeid 

histor. When I hr flrst O.A. was allowed the appellant before us 

challenged the fl ii dl n of the Cent rat Administrative Tribu na arid 

it WP(C) rr)c4/2oo I. 'ilie Delhi I 11gb CoUrt Rel iitde (he 

((t(l 01 	it' lil 1)111 eu iii ut Hir I tO It er Wu 0 rommiclod I itk It 

11 17. 	In a vital issue of this nat ure, the 
learned 'l'rlhu nal wie ubl iga I ccl to take in to 
CO risid (rd I on (lie niaterials brought on 
record ot (lie. partIes to the. Its but also 
arrIve at a deflnite finding as to whether the 
Pay a nit t\ecou nis Division of BSP Is a ii 

d cadre or (:vcil u i icier CAG or 
CGDA. 	't'hts Court in exerciSe of Its 
Iurt-1tet Ion 	under 	Article 226 	of th' 
Conot lot tout ol 	Ii oIls eu ily exeici see I 
Po\k'er of lu di c1211 revIew. 	All corit.entt otis 
relatIng 	to 	the 	sci'tcr 	dispute 	niu$-it 
ut:essari(y be addressed by the Tri.bui ml 
itself at I he flnt Inst ance. 	Only in some 
riL.r(: (:i -U4 	icre s tl/( 	ii 	ii sit cc ii lily he 

caused a rid In some cases having regard to 
the Interest of Justice, this Court: may 
determine such quest tries I the flrst 
tnistunct:. Furthieritioru, as riot ice hereIn 
before, before us, ()ie learned coot isel for 
lb e IJa tiles relelTed to VS ii OUS (beLl men ts 
which the learned 'l'rtbunal had no occasion 
to consider at all. We have purposely no L 
referred thereto so that It: may not be 
eorisiderc:d to be -t cot iscious decision on 
our 1cu;1 cit 1 icr way.  

1 H. 	it is iri this b aekdrop dial Uie whole 
contToversy has been rc-argucd basically on 

2. 

ri 
LW 

( 



(tie 	(1UCS(lOtI 	as 	to 	wlic11t 	lt  

A)Uflt DIV1SIOfl of the Border SecuritY 

1oree (.5 
an organized eadn or even under 

CAG or CGDA 

2. 	TherefOre 	
a se was made for delermiflatiorl as 10 

wi icLhr 1,(rC WL 	i 0 01 garil.5&: 	cadre. 	Learned COUT 	' 

appC2U[ng 
for the pctiuOner has contended that in terms of the 

Ph ii .56 of (he 
report of (he Pay. 001110 	 8 paf21tra  

oh iiit it 	o'o( tot was 	toed Wi itch (lie Cvtn,r111551 00  

lsaflSW(1d (a Icrais of its flndi n at p.S 1 of the paper book. 

Accord I rig to I he I car ed Co uncl br the pc(.i lion er, based on that 

S nding the case was xam ccl by 11 e MLa (SI 17 01 Fl nancc arid 

the same was rejected vide its order dated 6 "  September 1995 

to the following cect:- 

With reference to lils ripplIcritloni dated 
30.08.95 Shrt d R Chobdar, JADIACCOUntS) 

• is Informed that Minisily of Finance did not 
agree to OU proposal as they held that. 13SF 
Acoutit s Cadre is riot art organized 

Account S SCrVICC. 

S 	Similarly, on 7 Ii) ecember, i 995 t1 ic 13SF Pay and 

AccountS Diviaion also taking Into curl sIdenLloil U a; JcctIoti by 

th e  Ministry of Finance disposed of the application of the 

respondent 1. that it cannot, be treated as an organised accounts 

service. O UC h2nS15 of thC alorcoal j, 11, WoO CO U Let iii ed belore 

.CNo.2O0( K 	 NST  
.i 	RLW- 
 R

ig 
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its (had the linding ni (he ii 	rind iribunSi In the im1)UgUCI order 

is not as per the rnpor( of the Pay 
ComUtis00 arid BSF nd 

horn W0 	
(\dVe of lo' Ac:coU ot s Oinnr In (lie BSI and the 1 .10  

 

in II1HI lois COOl' ,  Lh) III viW of (he 115 0 	ng of (he c2idrr. 
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k 	NO. 21 	COURT NO. 2 	SECTION XIV 

S U P R E M E 	COURT 	OF 	I N D I A 

RECORD OF PROCEEDINGS 

(ti) mi: SpecLi.L.Luavu Lu i\ppea.L (Civil) No ..... /2005 

(CC 6923-6925/2005) 

(From the judgement and order dated 03/09/1980 in CWP Nos.20065/2004, 2006 

oft he HIGH COURT OF DELHI AT N. DELHI) 

UNION OF INDIA & ORS. Petitioner (s) 

VERSUS 

3. H. c:HOB.E1;)/\R 	 Respondent (s) 

(Wi tO appin (s) 	for c/delay in filing 	SIP) 

Date: 29/07/2005 These Petitions were called on for heariq today. 

COR7\M 

ION' .LF 	MR. JUSTICE Y. V. 	SI\13H1\kNi\j 

HON l 13L5 MR; JUSTICE ARUN KUMJ\R 

http://courtnic.nic.inlsuprernecourtltcmp/pc6923  -692505p.txt 
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For PetiLioner(s) 	Mr. A. Sharan, A.S.G. 

Mrs. Indra Sawhney, Adv. 

Ms. Sushma Suri,Adv. 

For Respondent (s) Mr. Muku:L Robtagi, Sr.Adv. 

Mr. B.S. Gupta, Adv. 

UPON bearing counsel the Court made the following 

ORDER 

Delay condoned. 

The special leave petitions are dismissed. 

On request of learned Additional Solicitor Genera 

further but final time for three months to Comply with the order. 

(N . Anriapurna 	 (V.P. 

Court Master 	 Court 
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